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FENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499,507,509, 510, 557, 566, 567, 580, 582, 601,
- 634,635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

e C.H. Mohammed Yasin
© S/o Kidavu Koya, |
- Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

T.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island, _

Union Territory of Lakshadweep-682 558 Applicants

o

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of [Lakshadweep
Kavarathi Island-682 555

& hairperson
“I;l.dgj (Dweep) Panchayath
' 'l%ap sland, Union Territory of l.akshadweep- 682 558




5. ]he Prmupal
' Govemment Sen101 gecondary School
Kiltan Island
Umon Femtow of Lakshadweep-682 558.
(By Advocate (Mr.S.Radhaknshnan (R1,2&5)
(Mr.R.Ramdas (R3)
2. 0QA672013

18]

6.

The E xecutwe Officer
Vill age (Dweep) Panchayath .

: Klltan Island Umon Territory of L akshadweep 682 558

* Seedikoya.M.

S/o Abbosala Koya
Malayattiyoda, Kiltan [sland

Uhidh"’l’;erritory of Lakshadweep-682 558.

Malsha I , ,
: S/o Kldavu Komalam
_ ”I henakkal House, Kiltan Island
Umon T emtoxy of Lakshadweep-682 558.

Abdulla AP,

~S/o Khalld

Allmdpwa Kiltan Island

Union Territory of Lakshadweep-682 558.

Sayed. Muhammed Koya C.H.

Sle; Muthukoya

Chamayath House, Kiltan Is[and

'Umon Temtoxy ofLakshadweep 682 558.

| Rafeek Khan HM.

S/o /\bdul Rehman

o Aliyar. House, Kiltan Island

A ._Umon. emtoxy of Lakshadweep-682 558.

"‘. habu Sreedharan)

Versus

Respondents

. Applicants. ™



U "on Tem ltory of Lakshadweep represented by
e A mlmstrator Kavalathl [sland-682 555

tor'of Panchayath .

2. ey _
Union Territory of Lakshadweep
Kavarathl Island 682 555

3. T he Chanperson

_ Vxllage (Dweep) Panchayath
- Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island : ‘ ,
UhiQn -T;erri_t:ory of Lakshadweep-682 558 Respondents

(By Acfii'v‘oéae-: | (Mr.S.Radhakrishnan (R1,2 & 4)
3 OA 87/2013

. Abdul Saldm P.P., age 43

' g/.QS&_,ldthh_B.lﬂlﬂCd
Puthiyapura, Kiltan Island

Lakshadweep.

Applicants
- Versus
| l. Whe A:d‘l;n‘i'n'i“sfratm
'Umon Territory of Lakshadweep
Kavalathl 682 555
”I h"i Chauperson Village (Dweep) Panchayath : ‘
K'Atan sland LLakshadweep-682 558 Respondents




T . #?mw,;,mgw;ﬁqz O
S RIS LA e : ’

.__I\'/Ir R Ramdas — R4)

4. 'OA 113/2013

I MuthukoyaTP
Slo Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

[N]

Sallh P _
S/ Ibrahlm Haji
| ' Pandara I(lltan Lakshadweep.

3. Yacoob P. K
S/o0 Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4, Al'i"'l\f/lohamm'ed
S/o /\ttaka Allydr Kiltan, Lakshadweep.

5. Kunhlkoya A. P
_ 5/0 Sayed Muhammed P K.
Are 'kalapura Kiltan, Lakshadweep.

Kilta; Lakshadweep.

i 7. l‘\‘/[unavvaf S
_ S/o SlaleK K Palllyachetta Klltan Lakshadweep.

8. Sathar C I I~
S/o Mohammed P.

Chadlpuﬁ" Qlélﬁtan Lakshadweep.
9. :
.V’ .
an, Lakshadweep.
10. {piTi -
T SIG 14_(»[’11’]1 Hajl Pallithithiyoda, | :
P -:__‘Klllt‘a'n“ 'L'zakshadweep . . Applicants
::f;M.s.Dla'lsy I Daniel)

Versus



f’?\

L
'.

1.

.1
J.

6.

"The Administrator

Umon Territory of Lakshadweep
Kavalathx 682 555

Fhe Chaupelson

Vlllage (Dweep) Panchayath
Kl]tan 682 558

1 he Employmem Officer
Kavaralhl Lakshadweep -682 555

D,;rgactor of.Pa;nchayath
Department of Panchayath
Kavarathi — 682 555
The Executive Officer

| H‘éf'tfi'c'ultural'Assistant
Village (Dweep) Panchayat, Kiltan-682 558.

A%adulla K C

5/0 Yousuff

Kdnmchetta K]ltan Island
U] ofI akshdadweep 682 558

2. Kunhl M
3.
UT 'fLakshdadwcep 682 558
4. Salecm P P
S/ollamsa
| Puthenpura Klltan Island
’ uT ofLakshdadweep -682 558
5 035*‘:'&‘ RafeckiPP,

Jadweep-682 558

Village (Dweep) Panchayat, Kiltan = 682 558

Respondents



¢ 3§f;‘:f/|»,;le,g-n;ﬁ;¢: SRERI
P LT
BT

Kunhx K P

tan Island

%/d Muneer :,
Pentamvell Klltan Island
uT QfLa}kshdadweep -682 558. Applicants

(By Ad_vdcate: Mr.Shabu Sreedharan)

—

(V8]

Versus -

L;Jﬁi_oh .'_Tci'rik):ry of Lakshadweep represented by
the 'Adlnihistratbl' Kavarathi Island-682 555

The Duectm of Panchayath
Umon Fenlltory of Lakshadweep
Kavaralhl Island 682 555

[he Chanpe1 son
Vlllage (Dweep) Panchayath
K_llya;} Island, Union Territory of Lakshadweep-682 558

The txécutive Officer
Vlllagc, (chcp) Panchayath
Klltan Island Umon T emtoxy ofLakshadweep 682 558

~

: “En
7 1al,‘:Omce Kiltan Island _ '
Umon Temtmy of Lakshadweep-682 558. Respondents

(By Advocclte (Mx S.Radhakrishnan (R1,2 4 & 95)

6

OA 137/2013

Jalaludheen K K.
S/o. Shaik Poovalap

Poovalap HQuSe Kiltan Island,

dweep 682 558.

an Island,

cshadweep-682 558.



ligé, Kiltan Tsland,
adweep-682 558.

4. Ameerali AP,
S/0 Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Laksh‘eidWeep—682 558.

S, lsmail T
- . Slo Yusuf’
Tholiyoda House, Kiltan Island,
uT ofLakshadweep—682 558.

6. ° %yed Mohammed Koya K.P.
Slo Mohammcd ’

‘Kanypmallouse Kiltan Island,
U’l ofI akshadweep 682 558.

7. Kammkoya C.H.
' Sko Muthukoya
Ammipura House, Kiltan Island, A
Lﬂ ofl akshadwecp 682 558 . Applicants

(By A@vé'ééte“.Ml‘ Shabu Sreedharan)

Versus

2. fﬁ'eﬁuebton of Panchayath
® Union Territory of Lakshadweep
Kavaxathx Island 682 555

3. l he" Chanpe:j‘ion

1

' \hllage Dweep) Panchayath
K indj; Umon Territory of Lakshadweep 682 558

o ‘”SF’ Rpi
oM 57'9115;?}:@‘ Island e
W N hj@)n \[ emtOIy ofLakshadweep 682 558.° Respondents




qﬂ; *!,‘f"’?'?‘?’:‘i%‘"‘?“ e -u_,__..__._'_--,..... R
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[ ate M ,'l..R_adhal<rishnan (R1,2,4 & 5)

I Sadakathulla A age 38
S/o Kunh1 Ahammed _
AJnad House Klltan Island
I akshadweep

~ Narg ,;llaPT age 26
Slo Kunhl RN |
Pa]lxthlthlyoda House Kiltan Island
L ak%hadweep ' Applicants

(ByQAd‘vocate: M’S.D'ajisy I. Daniel)
Versus
L The Admlmsuatm
Umon Territory of Lakshadweep

Kc__i\/dlathl 682 555.

2. 1 he C"h,anpelson

(%)

, "f Panchayath |
Kava1 dthl 682 558 Respondents

(ByQAdvocate M1 S Radhaknshndn R1& 3)

8. O ASNo 212/20»13.

v P P. Havvabl W/o Abdul Salam

l abourex Agncultulal Department, -

Ag ' ;Résiding at Pallipuram House,
f Lakshadweep,

Applicant

Jaju Babu)

2l he,D‘mectm Of Agnculture |
Un@n 1 cmtoxy of Lakshadweep .

Nl /
\ "\_,‘77/7\,‘\° S 4:\/@1 m Island - 682 555.
Kl N




0 2. Tl’]vv'e' Administrator
Umon Tertitory of Lakshadweep :
Kavarattl Island 682 555. Respondents

L SabirAKC
Kur lyathlyoda House,
Kiltan Island. *

[\]

- C.P. Firoz
Chemmanam Palli House .
Kalpeni Island.

3. K.P. Cnepiyakoya
Karuppathapura House,
Kalpeni lslan‘d '

4. MC Jalfel
Pakklpula HOuse
Kalpenl Island

S. llabsa A
QAhkomc House
Klltan Island

6. A P Naseema
Aynapula" House,

Applicants

(\dmmlstx atr ‘of the Union Temtory
of Lakshadweep, Kavarathi — 682 555.
2. lhe Dnector (Serv1ces)

'/\dmmlstl allon of the Union Territory
ofl,akshadweep (Secretariat),
Kavalam - 682 555.

:'ll'annonment of Forests
'/;ofLakshadweep, _ o
2555, _ Respondents



Vi

(By Advécate::Mr. S. Radhakrishnan)

10.

I

Umon Tel toxy, Lakshadweep

2. °B.M. Mansoor{.
S/o. Late A.C: Mohammed Jalaluddin
Bhaxkath Manzil
Ag,au Island, Union Temtory
Lalgshadweep

(By Advo.cale:'l\/lr. Grashious Kuri'akose)

Versus

]. ] hc Admlmsualor
Umon Temtmy of Lakshadweep,
Kavarathl 682 555.

2. . 'lhc Dnectm ofPanchayath
_'[)Lpartmcnt of Panchayath
Kavaxam - 682 555

3. QDnectox »OFS 'ence and Technology
of Lakshadweep
4 (Labo & Employment)

5. Spema] Ofﬁcel

Vll]age (Dweep Pénchayal Agatti) — 682 558.

“(By /\dvocate Mn S Radhaknshnan)

1. ()A 269/2013 ,

Applicants

Respondents

Appl_i,cz;nt



Versus

2. "]he(,hanrperson ‘
Village (Dweep) Panchayath
- Kiltan-682 558

o

The Fmployment Officer
. Kavarathi, Lakshadweep-682 555.

Director of P.‘é‘inéhayath
Department of Panchayath
KaVa‘rathi '-'68-2 S 55,

A

w

T he Executlve Officer
Vxllage (Dweep) Panchayath
Klltan 682 558 :

6. Homcultunal Assistant
‘ Vlllage (Dweep) Panchayat
Klltan 682 558 : | Respondents

. (By Aq,\f/o,oat,e; . '(.l\:'/;llr.-S.Radhakrishnan (R1,3 & 6)

Applicént




Sfo Sayid V.K.©
Vallomkadlyodu
Kiltan Island, Lakshadweep

2. 'Sayed Badush.avMuhideen S.V.
=Shahar Ban \{i]as House
Chellal

Respondents

Applicants

(By Advocate Mr. Grashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

1 he' Admmlstrator

1.
UT of Lakshadweep, Kavarathl 682 555.
2. Dlrectm

Science & Technology
Chetlat 682 556

3. Dn_eqlor of Panchayath

Wi ep) Panchayath

Qhetlal 6 56,

S. Addl Sub D1v1-s‘1ona1 Ofﬁcex
Chetlat 682 556

6. Jumox Sc1emlﬂc Officer
Chctht 682 556.

7. Accounls Off‘lCEI
S -‘(;.‘}C"!dl_.l_&lll‘_ -a1 athl 682 555.

hakmshnan-—Rl-3 & 5-7)

Respondents



1. -A K. Sajeed

‘ -Akkara House.

Poodyém | .HOUSe‘
-Kalpcm Island

3. AT Ahadabl
' Athanam Thottam House
'Kalpem Island

4. P.P. Sulalkha
P ullnya Pandaram House
s Kalpeni .Isl,an:d_ '
5. C.P..Noorjehan
Chemmanam Pa111 House
}Kalpem Island

6 A K Beebl

Arakkalar House
Kalpem Island

7. M l) Mohammed
Mzulllpma House

Kalpeni | lsland Applicants

of Laksh _,dweep, Kavarath1 682 555.

_ Ihe Dnecton (SCIVICCS)
Admmlstratlon of the Union Territory
of [ akshadweep (Secretariat),

[\

griculture

‘y of Lakshadweep,

'_2 55 5

Respondents



—
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OA 300/2013

L. B.Koya, age 42,
S/o Bammad, Bilutheth House
JAndrott Island.

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.lHassan, age 41,
| S/o Sayeed Bukari M.P.,Pandathpura House,
¢ Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andxottl land

6. M.Bampathi, age 50,
*S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

8 K.P.Mohammed Yaseen, age 33,
S/6 Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House
Andrott Island.

10. B,Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I, P.P.Fathimath, age 41,
“Dio Kunhiseethi, Palath Puthlyapura House,

\uﬁ ,;“ rott Island.
/ ”’ DMU\//S%\;\\
\\“‘/’TN\A"chma\ age 48,

( l“
AN




14,
Is.
16.
17.
18,
19.
20.
21,
»

23.

15

- A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
Andrott Island. "

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

“K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
< Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/0 Koyamma K.P., Moosathada,
Andrott Island.

K. C ‘Mohammed Hussain, age 39,
Slo Sayeed Ismail, Kannichetta,
Andrott [sland.
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25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
QAndrott Island.

26. P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpally House,
Andrott Island.

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

28. L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29.  H.K.Hussain, age 35,
S/0 Pookunhi, Halookakkada House
Andrott Island.

30.  M.P.Mohammed Rafeek, age 31,
>S/0 Koyamma, Kunnamkalam House,
Andrott Island. '

31.  K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32.  K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott [sland. ‘

33, K.K.Mohammed Farook, age 27,
S/0 Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

34. A.Résheed Khan, age 39,

35. <Abc iul Salam, age 33,
Slo Muthukoya Kannathlmmada House,
— /\ndxott Island.

) ler? \

/Liﬂw“/&‘ <‘Aﬂ\le Hussain,age 31

% Qv/ o /o K , Kerakkada House,
' dgou ls and

4

Nk b
\ \,, mf, BENC'\\
\ n\ J?T’Jt‘}‘s r




38.

39.

40.

41,

42.

44.

45.

46.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. -

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,

S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

1\/I.C:1_;la1mnedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

D'oulathabi, age 33,
<D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o,Mohammed B, Aliyathara House,
Andrott Island.

okuhhi Koya, age 36,
coob, Kolikkatt House,
ndrott Island.

’ KDGIVLSh Mohammed, age 36,

$/o Sayeed Mohammed, Kachashada House,

- ~Andrott Island.

ycate: Mr.K.B.Gangesh)

Versus

Applicants



I

T~
e

“The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education
Directorate of Education
‘Administration of the Union Territory of
Lakshadweep, Kavarathi.

Diréctor of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

* Androth Island represented by its

Executive Officer.

Faisal Ameen .
S/o Pookoya N
Achammada House, Androth.

M,oh'a‘;jnmed Shamsheer MK
'S/o,Beitlneslla U.P.
Mayamkkada House, Aridroth.

Mohémmed Asker
S/o Seethi |
Aliyathara House, Androth.

No u‘sha khan M-.K.
S/oiSued Koya
nkakkada House, Androth

nmed Kasim P.P.
dave, Palathupra House, Androth

\ Ab(‘lig]?_)-\kbar

S/o"Subair |
P'c__x_hdath Puthiya Pura House, Androth

M ujéeb Rahman

S/o Tbrahim

2o, B lyathara House, Androth

Ly

m Koya
athi House, Androth
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| 3. 13, | Mohalfnmed Hassan
) S/o Kunhi Koya
Ayendmada House, Androth

14. Mohammed Abdusalam T
S/o Abusala ' _
Thecherl House Androth

15, Muh’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

16. Muhammed Ka%sml

S/o Koya
Y Shai <kmte Veedu House, Andloth

‘ 1T | P.P.Koyamma
L S/o P.K.Kidave |
- ‘ PalatHUpura House, Androth

18. Muhammed Khaleel
3 . S/o Abdulla
P : A,llyaghaxa House, Androth

19. = Muhammed Basheer C.P.
- S/o Abdul Khader
Cherikkal Puthiyapura House : '
Andloth , - Respondents

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

13 P
. i P

e 9, .
s ’W“NH 4;\\'-& T
o




16.

0A3012013

Aua.koya T. V , age 44
Slo Koyd Thankgal T,
*hailath Valxyakkattu

: Sayeed' Koya ;age 43 .
S/o KoyaKidave, Allyathara House,

/\ndloth sland

Mohdmm‘ed age 54

- S/0 Shaban, Biriyammada House
Androth Island.

| - Yousaf, age 60

S/o Ahammed Kandalath House

/\ndlolh Island

Mujteeo Rehman age 35

‘ Abdul Nasar age 38

S/o Nalla Koya Kunnashada House

~ Androth Island

‘ Mohammed Basheer age 37

Slo Yacoob Allyathara House,
Andxoth Island

‘11

Shzl;hab, q_een age. 35

Q/o Koyamma Mayampokada House

. Androth Islan

" _'_Nou fal, ag,e 43 |
: g/o Koyamma Koya Thacheri House,

| hen Moosathada House,

Koya Pandath Puthlyapura House .



12,
3
4. 1
1.
16.
17.
18.
19,
2'0.
20

22,

Jalal age 37

S/o’ Kunmseedhl Palathupura House,
Andloth Island - _

Falool< age 49
S/o Koyamma Pochalam House
A 1oth Island

,Abdul IIassan age St
‘ S/ Abdul Khader Kaxachetta House,

H



25.
26.
27.
28,
29.
30.
31.
32.

33.

\\' i gELWC

’*vdt'»

";th;_i:yapa_lakam House,

S/.o‘Ahammed Kandalath House

. Andx oth Is]and

Mohammed Saleem age 42
S/o Sayeed Mohammed,{ Kunnashada House,

, Andloth Island

(Jafom age 41°
Slo | l”hangju Koya Pentamveli House,
Andxoth Island o

s;i'dd'eeque,! age 43
S/o Kidave, Modiyothada House,
Androth Island. -

§l§a1{avas' .' agé 33
S/o Kunhi Koya Pochalam House,
Andlolh Island

| E"'oku;“hl age SOn

And.x oth I“slaha:.-_:‘_

Illya% age 36
S/o'Hamza I(an Allyathara House,
/\ndloth Island ' :

Mohammed Basheer age 39
?/0 Sayccd"; ' ohammed Aliyathara House,

ya Ko ge 46 ,
‘Sf«ofﬁadex Matharapura House,
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36. Mohammcd Saleem age 33
 Slo: Koyamma Kanmpula House
Andloth Island

37. Qhamsuddeen age 33 :
' S/ot Abdul 1 (adel Bellchetta House,
Andloth Island R

38. Kunhlscethl age 47-;zg
S/o /\boo Sala, Lavanakkal House,
'/\ndloth lsland :

39. Yacoob age 45 .
-~ S/o Samddeen, Kunnashada House,
Andloth Island

40. _Abdul Jdbbdl ag,e 38
S/o Sayeed Mohammed Kannichetta House,
/\ndloth, %land

41. Iamal age 41
S/Q S_ayeed Bukan Bldumkattu Bilutheth House,

- 42,

43; Sajma Beeg}um age 29
D/o \Jallakoya Lavanakkal House,
'Andtoth I%land

44, Shahanas Beggum age 28
/6 Ku; -»'Ojifa Lavanakkal House,

BT ]{‘;aé pe 42t :
:\’3}, Eé/?z) \})usaf : P :dalam Hou%e
ul _/Kn”d':oth and.

L\ & ‘5 Wdchc\)\ :: : )
BN "hv 12, i




48.

49.

50.

53.

54.

53.

56,

57.

" '\‘“pf ey \ e

2:14-

Ilassan age 39 |
Q/o Sayeed Bukan Mathaxapura House,
Andloth Island

S/o Poo <oya Neganmada House,
Andloth Island. -

Koya, age 36
S/o Attakoya, Mathil House,
/\ndxoh Island

Kamll, age 41
S/o:Muthu Koya, Palathupura House,
Ahdrogh Island.

__thl Koya Lavanakkal House,

Sakanya age’z32 .
S/o Muthukoya Bllutheth House,
Andxoth ]sland

%allh ‘age 37
S7o Kumkoya ;Aynamada House,
/\ndloth Iql,and.' '

S/o %ayecd M%ammed Palllyet House,
Andloh Island

Sayccd Mohammed age 42
_Slo I&d&ln’ll Achadapurakattu House
'; yoth lsland



'.- 60._.

61,

62,

63.

64,

65.
66,

67

68.

69.

| 1d1-dil1 Island

o]
- \_,“-.\" -»,---:~ -
RN
| '~ e i
i)& .\\.._r;_vn%,

S/o /\boo Salah: Pelumpalll House
Androth sland._

- Mujeeb Rehman, ége 37

S/o,Sayeed: Buhan Karakunnel House

- Androth Is]and

Noufel K, a’gc 33
S/o Natta‘ya Koya Cherlyadam House

Shamsu Shumoos age 34

Slo Chenyakoya M. Pentamwlapura House

Anduoth Island‘

Mohammedv ul'Naser, age 308

' S/EO Jaleel M, (ottlathattu House

Iblathullah égeﬁ30
S/o Kunhlsethl Pexumpalll House

. /\ncloth Island

Rlyas age; 29

S/Q Shdl‘l’ Koya P S Pentambellpura House

Pjaii.dathu Lavenakkan House

¥



72.

74.

75.

76.

77.

78.

79.

g0.

‘S/o Pookutty M Matz

(LA
RS LR A R

26

Rahmat agc 42

';i:;House _
Andloth Island e

/\ndloth Isla d;‘ |

Shamsudeen,;a)ge 32
S/o Muthu: Koya K. Nellal House

/\ndloth Iqland

Mohammed Naseel age 28
S/o Muhammed, Pentamvellpwa House
/\ndxoth I%land

Raulath Beegum age 29
S/o Thangakoya, Arathupura House

/\ndloth Island

F athahuddcen age 38 -

Mohammcd Mustafa age 33
S/0 /\hammad1ya Jabalpura House
/\ndloth Island

\/I oham m e,d.f.
g/o (1ddv

";,,.f';is'lim, age 47
K., Makket House -



"
5. |
86. ]
.

88,

27

/\ttakoya aoc 49

8 'g:a.coob Allyathara House

'l"';tflliyapura House

S/o Sayeed I\/Iohammed,A'Palllyett House
/\ndloth Island : -

Basheel agc 55
T hachcn I\/Ioosathala
/\ndloth Island

I\/lohammed F alook age 33
S/o Nallakoya; C.L., Thalampalll Makket House

' /\ndloth sland

90. .
91
92.

93.
- g/o Sayecd Issmall Kandalath House
"And olh Island

Saleem ‘age 31

»5/0 %etln Kalakunnel House :

/\ndloth Island

I\/I()hammcd Kasnn age 33
%/o ,Sayced Mohammed P.C., Pathada House
; | :

avanakkal House

I\/lohammcd-;Hussam age 41

Sabn Khan age 33

'Koyammakoya "Thattampokkada House"



- 23
9.
- 97.
/\n o 8th Isldnd
98. \/Iolmmmed Musthafa age 42
E dayakkal House
Androth Island .
99. Navas, agc 25
S/o Ylussain; Thahira Manzil
/\ndloth Island
100. %hanava% age 33 _
: 9/0 Shalafudecn Mathil House
/\nd1oth Island
101, Hassan age 33
S/o %ccthl M, Lavanakal House
/\ndloth sland
102. Mohammcd Bdshcel age 42
@/0 Yousaf Nellal House
104. /amul Abld age 26
Slo" (1dave K., Palliat House
/\ndloth Island
105. Muthu Koya age 39
S/o Kunhi, Seethl Makkette
Andxoth Is]and ”
A0, Mukhbeel, age 30
CF miiakoya, Kerakkada H
/ '(@/ - <0'y§," erakkada House
\\ *'// ¢ RN o
S C“ /\ndlothlsland
N, ‘

-



'3

109.

110.

108. S

Uba1dulla age 29 .
Slo Sdthar Kanmpur House

. /\ndroth Island

Jalal, age 49 =
S/o Yousaf'P. Moodampura House
/\ndIoth Island

deavu dg,e 55
S/o Indeen M. B1r1yammada House
Andxoth Island

_ Kldavu dgc 59
Slo Iuab Mekkat House

/\ndloth Island

Mohammcd Salahudheen age 26
S/o Koya T.P. , Kandeth House
And oth Is land

' Moh;a nelzr:rghakeer age 22

nmed: lthaf age 24
Q/() Jamal Mayompokkada House
/\ndmth Island

Abdul Gafoor, 'age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndl()th Island '

. Mohdmmed Yathlya Khan, age 23

S/c) Ba‘isheex K Mat_hil House

';/o Ahmed Ponmkam House
A ndloth Islcmd



120.

121, .Mohammed age 50 : ‘
‘ S/o Abdu] Khader Kaval Chetta House,

122.

s/e,_;gi,ddl-que,mh hdH
/\l’ldIOlh Island ER

123, Mohammed Aboo Salih, age 37 -
. S/o Musthafa, Ammelam House;
Andloth Island ' :

124. Koya age 37
S/o Sayeed Mohammed Lavanakkal House,
| /\ndxoth Island

125. Mohammed Rafeek C.P., age 38
,S/o S,dyleed_ Chenkkal Puth1yapu1 am

%e"ék age 40

126. d.
[ (lgutheth House,

/\ndroth Islan

-~ 127. Mukbeel age 28 .
Slo Majeed Li, Perumpalll House,
/\ndxoth Island

128. Rasheed Khan age 33 - -
' 5/0 KJdaveA Blyyadachetta House,

,{PJ 7y
Q\P\\' ADM

w',’?" Slo Koyam' " _K,P Bappathlyoda House
AN

-:_-ndl.Olh IsIand




13,
130, i
135,
136,
1,37A.

138,

o ”fh

. ShamSUdddeen

37 AOMINg o

S/ot Kld&\& Poovadakkattu House,
Andloth Island B

'Mohammcd Saleem age - 31

S/0 Hassan Kunm Keylyoda House,
Andloth Island

Koyamma age 47

' S/o Aboo Salch Kavélchetta House,

Abdul A/eez Khan age 41

_ S/o Mohammed Blrayammada I—Iouse

/\ndloth Iqland

,age 32
:.P Pazhayakamkattu House
roth [sland.




T

32

145,

| /\ndlbth Isiand

V

146. Mohammcd Iqbal age 38
S/o Nallakoya, Pelumpally House,
/\ndloth Island

147. Iookunm ag,c 56 .
' S/o Yousaf H aJ1 Bappathlyoda House,
/\ndloth lsland | :

J

148. Moh ﬁmed Basheel age 38
S/0 1 <1davc A Mayampokkada House,
/\ndxoth Island

149. (,hcnyakoya dge 36
S/o Kunnikoya . P Thacheri House
/\ndloth Island '

150. Nasccmudheen K S P., age 28
S/o Abdul Khadel T Karachetta Sarommapura House,

151,

152,

5/0 (unml\oyé M P Chekummada House
Andloth ]sland




157,
158,

159.

161,
162.
6.
. 164,

165.

a5}
S,
/‘::”-Q 377;-‘3\

7
/ :S‘ *UM"'/S ,¢,

'/\’de}l’ J’abbax age 35

et ‘_l' ELA 1
/ ."~. -
@
/‘/ 2
o
» -

/\ndloth Island";f' '

Ba%hcel ageg40
Slo’ Sayecd K Kumm

ashada House,
Andloth I%land .

'Mohammed KUlalShl age. 25

So. Sayeed Mohammed Karakunne] House,
/\ndxoth Island | :

Snaj age 47

'S/o Kidave K, Kunnumpura House,

/\ndxoth lsland

Mohammcd Raﬂ age 31
S/o F lam/a Koya K., Pathummapura House, -
/\ndloth Island

S/o (unm Qecthﬁ Makkett House
/\ndloth ]sland

§ajced Mohammed age 54
S/o. Kldd\/u Poovadakkattu House,
/\ndloth Isldnd R

T hac—fu_eri House,

gfﬁ)fya:»P.,:Thacheri‘House,

deoob aga 40
S/o Kidavu K, Amme]am House
/\ndlolh ]slandv‘. TR




. .5&45}\3;’_ p?,_,u .q; TR

>

168. Moh

169.

170.

171.

173.

174.

l.

S/o Koyammakoya \/Iayampokkada House

/\ndlolh Island

Mullakova age 47
b/o MaJec:d_K Lav""

/\‘ndlolh Islahd

Mohammcd Kasnn age 46
Slo Yousaf, Bappathlyoda House,

/\ndlolh Island

Kadeeja, age;Sl
D/o Kidave K , Thachert’ IIousc
/\ndlolh ls]and

|~!

b EVVPaIalhupwa House,

,,-z:d)’eed P. P age 25
hu]lah Punathlkkatt Puthlyapuram
Aﬁdkﬁhlﬂan§4

Ali /\kbdl K age 25
S/o Chcnyakoya Kannathlmada
/\ndloth Island

Mohammed d_leem age 33

Applicants

l hvc Admmlsu alol
/\dmnmstralnon ofihe uT ofLakshadweep
Kd\/aldthl 6',87 ‘555

/\gncuhwe

-'€r-“*-*r—

Weep, Kavarathi 682 555 r
,S Dnector -oTan



4.
Respondents

(By Ad&/dééft"@ I\/I1 'éé'dhék.iiiéhnanv)_
17.  OA302/2013 i
. Jaffer age 35:‘

S/o BabUJan Pannethechetta House

-Amml sland
2.

landam House

3.

/\miﬁi ]éland f
4. Nallakoya age 40

S/o /\bdulla Koya, Puthoya Kanmyam Housc

Amini "sland "
5_.  ed ‘age 47.

ed Kombam House
6 é'gé 36
< ¢ Kottechetta House

/\mlm lsland
7. abbeu P C age 36

S/o Cheriya Koya Pulakkachetta House

, /\mmx Island
oya, Mampuram House

-'{\:-‘p:ﬁlicants .

"“!FT"tf”é: .



epattment of ‘Panchayats
AC]Iﬂll’llSllallOﬂ oftle UT of Lakshadweep
I\avalathl 682 355 4

3. Dlslrlct Pa’nchayal
Amini represented by its
- Executive -Officer.

4. Village (D,w“eep') Panchayat
Amini Island represented by its
F'xchtive’ Off'cer A Respondents

(By Advocate M1 S Radhaknshnan/M/s Sheriff Associates)

18. OA 303/2013‘

I Aboobakel »P:,': age 4]
S/o Kunhlkunhl “Pallam House
K’Wdlalhl Island

2. Musthafa B K agc 45
S/o Sayccd Bakakada House
I«,avaldth' Isl‘ e

(OS]
<
=
: o
-0
(¢}
W
EAN

4. ./\bdu [Nazer AP, age 43
‘ Slo Chcn)a<_oya K , Aynipura House
<d\’cl]dlhl Island

5. Yac'oob K P" i agé 41 -
Slo Kidave U.P.; Kutt]papepuxa House
I\.d\/aldlhl Island




7. Mu;ecb Rehman U P ,age 34
‘ S/o Alsz ' Uthampokakada House

MUJceb Rchman B agc 30
S/o l"hangakoya Buekal House
Kavarathn Island -

10. bajitha P, , age 32
.D/o Alr Axadam Poovmoda House
Kavanalhl Island

. Bashem P I age 44 ,
nn "d;{Palhpma Puthiya Illam House

12.  Abdul Rafeck K., age 44
Slo. /\hmed <attlmmada Kadapurathaba House
<ava1athl Island

13, Saieem AP, ""Zag,e 34
“Slo. Mohammed C.P. Athampapepura House
Ka\/dldlhl Island

14. Moh' 'nmed uss.am P.A, age 29

/\n\val ‘A P =88 :_3'9 |
Sto, Muthu Aynepuxa
' I\avcnalhl sldndi.‘

7. Basheex S ,Vag 35

2, ;
(’"ﬂ BENCD
\U7 "Hré 7'



22.

20.

21.

25.

26.

27.

28.

29.

V'.Ka\/alathl Island

¥, Mohammed T
: ;;,-S/o Kasml P !

e R

38

Mamkfan K. P ge 30 :
S/o Abdulla A, Kuttxtapepura
/\gatu I%land :

ll1dayathulla S.M., age 36
Slo. Hamzath B. K. " Subalda Manzil
Kavcnculn Island

' /\nsal PP ”100 31

S/o Cheri 1yc1 I\oya K. P. , Pakichipura
Kavaxathl Island

Suliman K.P. 'age 38
Slo KlddVC U.P,, Kuttipappepura
Ka\/dldlh] sland '

Yhcoob "CP‘ age 40.

Slo, YousufP , Puleenakeel House
K’lVEl ' nd. '

Salcem V _
S/o Hamzath iVel
Kavaldthl Isl”md

oda House

/\ltal\oya B age 41

- Slo /\boobackp"fM I, Birekal House
' [\a\/dldlhl [slandi‘- '

'llveedu House

4l K., age 31
{Kunnamkalam House




S/ollamzatlh W T\/Iaudanoda House
Kavanathl Island

36. 'Kala Hussam C. | ‘age 37
_S/o /\_1 m j_ed _Kha- | TP Chungam House

38. Mohammcd ghaﬂ K. P ,age 32
S/o %yed Poo, A, Kakachlyapuxa House
Kavaxathl Island,




P 'M";'.:".:'l v . -

43, Mohanmed Bage 31
e P Barakaroda House

44,
imada House

S/o \/lohumnm‘dzl . Amianathakepura House
Kav: ll(l thi lsland ' '
46,  Sharafudheen, age 24 -

Sto.All AL Poovindda House .

|\<\\' wathi lslan'l : Applicants

(By Ad\{oc'aw: 1\{11:'.1(:.L_5.Gangesh)'

: - Versus

L.

'-"-za l
2 J9) 11mcm off\gncultule

;U [of Lakshadwcep

Kiavarathi- 662 rSSS leplesented by

ns l)nectm o

. . . ,‘\5
3. l)mgLox of Pmchﬂy'us

.[)up'cumunl or _I anchayats

j tioniof the UT of Lakshadweep,

4.

bbs fumvc Olﬁ’cél
3. V. 1lla<>a ( )wc"p) Panchayat

'l\(lvm\xlhl ls]fmd crepresented by its ,
l )\C(UHVC () llcu Respondents

(By A cij_\{ov:c‘gl te; l\‘/L:r, S . l?\g'd_hakrish nan) C

1(in _neecua House




L

.9

v
\ ;,,D Mlefs _ /’

P, ?naj,age )1 :
S/o Abusaia, Puljlyalllam House
/\mxm Jsland

K.K.Razak, abe:?7
S/o: I\hadmkoya Kumnyatamkakkada House
Amlm Ishnd i

I'L\Ashl'af dge’

'S/6 Ahamed, P_allam House

/\mxm slanA

K. (, Moosa age 44
Slo /\ttakoya Keclachely House

/\mml Isl,md

3. J\asmlkoya age 42
S/o Ch'cx nyakoya Balapp House

Raheem M,' age 33
S/o /\bdullakoya Madam House
/\mlm Island

'POok unHI : :
Slto T .C. Yousdf Noormaha | House
/\mnn lsland

Applicants



N

3. :DHCClOl ofl ducauon -
1[)ncctmatc of I} ducauon
Administration oflhe UT of Lakshadweep
‘lm\/cnalh 68? 555

4. anlagje (chep) Panchayat
Amini 1sland replesented by its
Executive: Officer.

(By Adv og)cue 1\/11 Sfl.;;l{iadhék'ri._shnan)

20. ()ANO 3?12_5'/12013

l. \/lohammed /\bdul Razak
S/o U.K. \IallaKoya
/\ualada lIousc
/\ndl()ll Island

N

(S}

(By /\c vocate Mx K B (Jang,esh)

 , . Ve;r.sus
. 'l h(, /\dmmnslmton
/\c i 1"511a110n of the Union Territory
B, Kavarathi — 682 555.

S \llces)
ofthe Umon Territory

o g paxtmcm ofl*nvlomment of Forests
{ 50 JUnion lcmtmy of Lakshadweep,
}C l‘id\/dlalhl 68[_ 555.

JE

a

Respondents

Applicants

Respondents



. !‘(,!:*:,

21, ()A 326/2013

Savad ] _K"." ag,c 40

Slo- Hamzdlh Kt P Palllpuxa
Kavalalhl lsland :

3. Aboobacke11 K age_34
‘ Slo k! dthhulld ;.]- uleenakeel
Kavarathi Island.
| 4, .-Jéhémig”éé_r /-\.:P.,:age 32
S/o Hameed, Aliapura

Kavarathi Island.

: Slmjadn B,'dgé 35

Applicants
B'Gangesh )
Versus

I, 'l he Admmnstlatox
'Admlmsucmon o[ the UT of Lakshadweep
Kd\/dla(hl 6&7 555

2. Duccl'o] oI Panchayats

' sofL akshadweep
Kavaxathl 687 )55 '
” n:nw\gC}axescx1tcd by 1ts Dlrectm ‘

&"8 DMIN/
QR*_ VA ST’?W

ey 4"% ‘é?c (chcp} Panchayat
R ’; va

dlhl Island 1ep1esemed by its .

Respondents



foqv
AR

(3]
)

[

0A 3270013

l-arook, agpc ;.O v _
S/o l\unhj Koy a; P "l'p 3111}a1<,kad,
l\avd thilsldan : ‘

l\d\/dlalhl Isldn

(By Advocale: I\/I‘r.K.B.:Garigesh)

Versus

l. The Administrator
/\dminislrgtiﬁon of the UT of Lakshadweep
Kavaréilhi-ﬁé‘i?’.fl 558.

2. Dncuo; @I’ Panchayats
Dcpallme ,l_ﬂof Panchayats
~/\clm|msl on of the UT of Lakshadweep,
devalalhl'()ﬂ 555.

3. Dcpanmcn ofL nvironment & Forests
Union Territory of Lakshadweep
Kavarathi-682 555

4. Village (D;\‘yfegp)' Panchayat
Kavarathi ‘:ls_la"nd' represented by its
1"€,,\'éc.u.1i,\/q;Oi’ﬂcer.

(By Advocaje: M. ‘adhakushnan)

23. ,

1. , '

S/o \/Iohdmood HCUJ, Chendipura,
]\d\’dldlhl L
2 wcunul I- lamccd P, ., age 39

99

S/o Attai l\ P. J okana Chepura House,
l\d\’dldlhl

Applicants

Respondents



Appliéants

I, The Adl{jilﬁi»stl'atOI' .
Administration of the UT of Lakshadweep
Kava‘i‘athi—'682 555.

2. lJll@LlOl oi P mchayals
' Dep’ulment 01 Panchayals

(O]

- Diréetor of ducanon _
?Ducclo{'alc of Lducatlon
‘Administration of the Umon Territory
ofl_,dl\slmdw_eqp, Kavalathl 682 555

4. Vllhg,e (Dweep) Panchayat
Kavarathi Is]and xeplesemed by its
' L,\cumve Oihcel ' . : . ~ Respondents

AT ey
)

fisting Geh'tre Kiltan LET
at, Kiltan. o Applicants




Lo

.Dcpdnlmem ofPanchavats
/\dmlmsuatlon of the UT of Lakshadweep,
'Ka\/'uathl 687 555

The Chief” l*xecuuve Ofﬁcel
District Panchayal Unit
Kiltan, Union lemtoxy

ol Lakshadweep-682 557

(By Advocate: M 1§ .‘R;,;l-lvdhakriShnan)

25 OA3312013 -

.. 0 C

o deeec Mohammdd AM.

Kam)"ﬁmhaua (Housc) Agatti Island

UTof L. akshadweep.

Wor l<mf:> as casual labourer in the Department of
Scxcnce & T cclmology, Agatti, Lakshadweep.

Ixydm P.
Slo Saycccl Buhan laJ1 U.
l?;f)ilglgaﬁl;l)g-}gpg;qia;'(vlil .use) Agatti Island

abouiel in the Department of

“hnology, Agam Lakshadweep.
SR

Respondents

.



47

Applicants

iékose, Sr. & Ms.Daisy [.Daniel)

Versus

eep, Kavarathi-682 555,

Chalrpemon‘ I
Village (Dwecp) Panchayat Agam 682 557.

Chanpcxson ,
VJl lage (Dweep) Panchayath Chetlat Island-682 554.

The Jumoi’;Smentlﬂc Ofﬁcex

Agam 682 5A5:7,.[

Dnectox of Panchayath
Depaxtmem of” Panchayath - :
Kavmalhl 682 555.. Respondents

~ Applicants

Versus



Umon "I 6111101)/__' fLakshadweep
Kavalam oy =
3. Sub Dl\/lsmnal Of 1cex

Kiltan Island, Umon Teu' [
lel(m

ory of Lakshadweep

4. Director, R
Services, ..
UT.of Lakshadweep, Kavyaratti.

1

(By Advocate: Mr.S Radhakrishnan)

27, QA 34472013

. Kassim A | _
Sto. Auakoya p.p
/\llyathala Housc Andrott

N

)alaluddm N
Atidkoya NP |
1;mnﬂda House Andrott

3. Mohammcd Id%S&ﬂ C.E
Slo: (unhlkoya SVP
I2dayakkal; House, Andrott

4, Mohammed }Iéia?feek CK
S/o.Koya K.C ~

Cheriya Kakkanal House, Andrott

Mohamimed Kamaluddin M.K

5.
S/0.Shihabuddin Pookoya Thangal
akkada Flouse, Andrott
0.

/% ’\‘AW’S%’ ) “111'1)/(1koydU K

,’@(Qw\i i Iouse Andrott -

& _Ic. ks,l"'

Respondents



Applicants
: Admllmsuauon::ofﬂw Umon Territory
ofLakshadweep Kavalam — 682 555
2. Dnaclm OI Panchayals -
Department of Panchayats »
: 'Admmmtldtmn of the Union Territory.
of ,Jakshaid;\yq:cg, Kavaratti — 682 555
3. Dcpaflmcnﬁdf Flecl: ity -
Union lcmtony of Lakshadweep
Kavanalhx = 687 535
4, Vllla;:c (chcp) Panchwyat
Ol Island leplescn{ed by its B
' Respondents

28. ()Ax34:/2013.

. Ayshomma L Q:; . -
: D/ol lamsa, I llacheua House Agathi

2. : B(,c alhumma‘l’ \/

RloASasnij Koya, )"1hanvccd House, Agathi

(V8]

Abd@usﬁgkddlvﬂ
S/0:Late Usaf - |
Mela1 lanyHoU‘s’e‘ Agathi

..1

5.

)\ﬂ Q;r,

\AD'\é/\//S L dayalhulla M K
5 éf&.‘(\b’gobackq Koya VK-




14.

BO

8/0 lasimi Koya C P

Poovmoda k lodse Agath1

,S/o.‘Hameed

Kunnathalam I{ouse Agathl

\]d7(',l 1(
S/o.Kidave
l\unmkathlyapada House, Agathl

Sh ow k 'a thali. M }’: '
Si/,o‘.”Umme»ljf_ItS . A
Malda}%whdda{ljbuse Agathi

Say’ ] Mo ammed K

S/o Mulhallﬂ

: 1 ;1,1|had._al House, /\galhi :

7\566556!&1 NM - h
S/o /\bdu,l Rahman F

Ixal\kada Ilousc Agpathn ,

/\/hal L
S/0. Mohammed Koya T.P
C hal]aklwd Ilouse Aoalhl

mm_.‘ﬁ":;f‘_.x,x,-_-r;.fl«;’_-r.,gl‘é«:‘-: S R



20.

o

) {Blyalhabxyoda House, Agathl

22. Nafceqa M. l\
D/o /\bdulla l\oyd K _
1\/1001haml<11\kqda Ilousc Agjathl

23.

.

24.

25. /\boobdckuU P‘
S/o / 11_\/lohammed

Up_p
26.
27.
28 lhndumvbl Mf" _
D/o Attakoya; «
yam Sevxyoda Ilouse Agathl
- 29.
30. 1
,_./m?\\c
// -WB‘ L\‘DM( 1/0 ~1‘



(OS]
wn

36.

37.

40.

52

K dda pu 1‘7. thu1am; A gathi

Samccx | :
Sto. f\/lcncad -
\/Iumhmlhop (H) /\gathl

Sayui \/Iohammed I
SloKaldP "
l Hd Ilousc /\gathl

Naseer ‘1 P
Slo.V uthalli
T hekku uilnya llam, Agathi

U baid U
S/o Hamza U
'.Ummmeroc._ia,ch‘etta House, Agathi

Sycd Mohdmmcd K.T
S/o,Aboo Sdla I
l\aldmln.t.hlyoda llousc Agathi

Abdina Bl
S /0. athahulla '_
Bquhalnyogia House, Agathi

Hajcnomma FP |
D/o.Abdul l\admkoya P.C
'I hckku P uthlyalllam Agathi

“" ‘J\/ladl r 1yamb1 B B
"13)10 Ummer-' i



45.

46.

47,

48.

49.

50.

u u ¥ n \
{‘AD MIN/S;\?\,

| .D/o gaycd :

: C hel 1hya ’Ko

53

Roshna e
bdul Rahman
Thacherry, Holise; /

K oodam 1 louse Agathx

Showkathall i

: S/o,,. lLate Attakoya

Sailaniyoda lf[ou{se,AAgatjhi
N'issanﬂ{dhédq"\) K

Stol lamza C.K (L ate)
Vadak chla ]llam /\gathl

mi ada ‘Hou"sé '

Mohammed ‘Ah C P
S/o. Kasml Koya A

Applicahts



Respondents
. Ummer Fal;()_-(')k-iShaﬁ
S/o.Aboosala '
Malikakal l—loLlse‘ Aminii
2. P A decc cl]l
Sho. Ilam/dkoyd
Pulhl-ya /\sharoda House, Amini
3. Rahmath BcCgam' ’ o
D/o /\hamcd 4 Malikakal House, Amini
4. Ahamedkoyéﬁ;E - '
S;/‘o.‘KQ‘yal{i;d'éj:\{u,‘. Surambi House, Amini
S. lelydbl p: (
D/o /\nlhuk()ya Palllyachetta House, Amini
6. - :
allipura House, Kavaratti
/. S
S Vadakkilapura,
Kavaratti © " - 7 Applicants

(By AdVOCdlCMIKB Gangesh)
f;:s\./exf‘sus

I lhc /\dmnmslxalon

dmini$ "‘atlon ofthe Umon Territory




7.

_/ﬁ"w--..;,\
,\ ) '} -’7[».1

Respondents



10. Qadlhath V M R
D/o.Valiya Abdwahlman
Vadakkumelacl’ladam Kavaratu Island

11 Rahxyambec 1 P ‘
)Vo Ahammed K.P
Thotta ‘ '__apura Kavarattl Island

12. Beefathumma B
D/o Aboobacker

Beeramthoda I(avallattl Island

13. R'al'nha‘th Bee‘gu:m P.P
D/o. Attal K.P
.I?OChai'achep'ul"a‘, Kavaratti Island

14. Maljanath ]
D/o.Muthu Aynapura
Kijthi 'pappcpula Kavaxattl Island. Applicants

IRTTEN A

o igtsus

l. Thc Admmlstratm
Admmlsu atlon 'of the Union Territory
o[ L akshddweep, Kavarattl — 682 555

2. Dncctm (%cmccs)
Admlnlstxatlon ‘of the Union Territory
of Lakshadwéep (Secretarlat)

5Un1oh" Tert 1101y of Lakéhadweep
S P Kavalathl rcp,tcsented by the

1\160101 oflndustnes : - Respondents

"Icate M. S Radhaknshnan )



31.

S/ _Muthukoya
Suramb1 House Amml‘

Anwar Huss'a'ih :
D/o.Essa .-
Kolldpura llouse Amlm

'
\

_.Saptha Beegqm

D/o, Sayeed Abdulla Kv(‘)ya
Beh.House Ammx C

J—lameedathbl '}'v |
D/o. Shaikoya
Monakkallachetta House Amini

Fl'és'saihar' )
S/o Mohammed
/\hmmcchetta House Amini

he ”:?{F;Iogjse,jAmini.

B B Gangesh)

Ver‘sﬁs

The Admmlstrator "

Admlmstlatmn of the Union Territory

o{ L akshadweep, Kavaratti — 682 555

Dnectm oi_Panchayats 4

Applicants



S/o Attakoya- :
;Kanthatt Hou

3. - Sayed Mohax,_, Y -
S/o!Aboosala’ :
;Karachetta House Andrott

4. Mohammed Hussam “
Slo. Mohammed
?I3appa.th1yodé H_ouse Andrott

Respondents

Applicants

3

wt

' Respondents



33.
I
2.
3.
'Kunjanattléhetta Andrott
4. 'Yousaf
S/o.Pookoya .
Puthlya Eddlyakkal House Amini. ' Applicants

(By Advocate Mr K B Gangesh)

5.

e et

(2 \19"37
/»(DV‘“\H‘S;}%“
PN

Respondents




S
’4:‘1 713y
'/

.
2.
3. D : :
S/o Muthukoya
‘Penlamvellpura House Andrott
4, Mohammed I‘éisal

g/o ’Slddeeque_ ‘

Applicants
I 1hc Admmls _:;tor
Admlnlstratlon Qf the Umon Territory
2.
3.
4, 'Vxllage (Dw'eep)APanchayat
Andrott Isl.a d"represented by its
Respondents



4. K P Hom/akoya EHE
S/o.Aboobacker  f .
Kamdlmalmnyoda Puthlya Illam House, Agatti.

5. K. Showkathaln o
' S/o Sydubukhan .
Kondmo _a”;,mQuse Agattl

6. B Sharafudhcené"
S/o Ummer Ella P

Becyakutt ‘f 'oda Hou“se Agatti
7. V K Mohammed Mukthar ,
§/0.Abdulla. Koya '

Vadakk Kunnmamel House Agatti

8. Abdul Rahlmdn.:‘- -

Applicants

)
B
\Ls

Y

TS
ATERRUETINN
270 iy e

.‘):'.-"-' —_—. T

Respondents



Applicant

Versus =
l. 1 he Admmnstxatox o

/\dmlmsuatlon ofthe Union Territory

of L akshadwee) Kava1ath1 682 555.

2. The Dnectox (Selv1ces)
Admxmstratlon of the Uniion Territory
of L akshadweep (Secxctarlat)
Kdvanam = 682 555 ;

3. Dcpartment QFAgnculture
Urion lenlltoty of Lakshadweep,
Kavatathl 4682555,
Replesented by ifs Duector ‘Respondents

37, OA 355/2013 o

;Mthkoya g

Applicants

‘cfg __»dmn_.;slrauon pfthe Umon Territory
y i - 682 555

N e EC?
\*-\_"_? sr i 7 /

T et



2.
3.

:'weep, Kavarathi-682 555
4, Vi l-lagé '(Dweep')':- P'a‘nc}'ia'y"at

':Androu Island” represented by its : .
Fxccutlve Ofﬁcer ~682 554 . Respondents

(By Adwc-_a,te: l\.{lr.,§ Radhjaskris‘?hnan )

8. 0A3S62013"

1. IIaJarommabl 1:':;;

Applicants

s-e»nled by its

682 552 Respondents




/\bdul Ldtheef
S/o.Pallath Kunhl Koya!
Nenempappe}quouse, ‘Kalpeni

Auakoya

AL EEY sl



14.

15.

17.

18.

S/o Koyal"nm_, i
Manjlyenam House Kalpem '

Applicants

) of the Union Territory
Kavarathi — 682 555

/""’""\t-\.z
. A U7y ;f‘ \

"f’ -

Lot %

arattl
I
il

of[ akshadweep, Kav




~ 6
4. Vi
Kolfwwrl y its :
Respondents
~ nan )
Abdul Latheef o
Keela Villattom, Amm Island
Lakshadweep S v; Applicant
(By Ms. Qhahna Kalthlkeyan)
Vcrsus ‘ l’
L. Vll.lage (Dweep) Panchayath
- Amni; lsland
eser) t’_"_ 'by the Chéur Person
2. ‘Secretary | ,
Dcpart,ment of Panchayath Kavarathi
3. 4Dnector . -
E mployment and T 1ammg
Unibh Iemtoxy ofLakshadweep :
Ka varathi : Respondents

Applicant



‘@ “
3..
dizveep
: Respondents
(By Advocate Mf.S”R&dHﬁkéiShdﬁh for R 2&3)
: , L
42. OA 362/2013
Rabeehathulld B.P., aged 35 years
S/o. Mohammed Koya T.N.,
Labourer, Klltan Re&dmg at Vahyapura House,
Kiltan Island SO Applicant
(By Advokals: Sri .V, Mohapian)
e ) PR
AR " Versus
l.  The'Administrator, -
03 [ of L akshadWeep, i
Kavaratti-682'555,
_.Llectrlca].Dmsmn Kavarathy.
2. .Dlrector ofPanchayat
éD',p' "'l'nent 01 Panchaydl
Adp ailon lof UT of Lakshadweep,
Respondents
Applicant

Versus

/—“‘"~,\
yorr ~.
e :“_ n?t‘%\
PRI



3. A-T,h‘ Veterma_ ,IASCIJtént Surgeon,
()fﬂce of thej; etermary Assmtant Surgeon,

‘ (Ammal Hushan Iry. Umf}
Kllta '”:»Island <shadwéep

5682 557.

4, :1 he Chaxrperson Vll‘lagé Dweep Panchayat,
' Knltan - 682 557 L Respondents

[By Advocate SI‘l S Radhakrlshnan (R1- 3)]

44. OA-3364/2013

Abdul Qublsh S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (I 1ve Stock Inspectors Trained Labour),
Animal lluqbandlleepanment U.T. of Lakshadweep,

Kavaxathl L Applicant
(By Adyoeaigy M3 |
l.

Umon Temtmy of Laksihadweep,

Kak/arathl 682 555 I3
2. . Chalrperson Vlllage (Dweep) Panchayat,

Kll“tan~682 557 o

Respondents
45. 0 A No 366/2013
' 1 .’.’;Mohammed Kasun B : oL

80, Sayeed:! it R

kemmpuxa House ' S

R /\ndl ott

IVI ,hammed Ilussam K C




3.
Applicants
(By Advocate Mr. K B. Gangesh)
g Vér'SliéE' B

I.  The Admmlstrdtor :

/\dmlnlstlatlpn ofthe Union Territory

ol Lakshadwcep, Kavarathl 682 555.
2. The [)1reclor 0“::Panchayals
3. L. aks‘ _d‘weepDevelopment Corporation Ltd.,

Port Control Tower, Andrott — 682 554

{cpresemed by 1ts Ofﬁcer in charge.
4. -Dnectorate of Art & Culture

/\dmmlstlall@n ofthe Union Territory

of I dkshadwce i lKavarattl — 682 555.

Respondents

QQn? R ' .?_ e

,
12 ’ e
‘/



. - #0
3. udheen Thangal aged 28 years,
eth House, Andrott.
4. iged 23 years,
deth House, Andrott.
5. EMohammed alim,/aged;44 years, S/o. Kidave A,
' 'Panchanal IIous’e Andrott
0. Khalr agcd 32 yeals S/o Muthu,
' Puleenakeel Hou%e Kavarattl
7. /\bdulban ag,ed 34 years S/0. Hamza Koy,
Monak,kal House Amlm
8. TSayed Koya a&,ed 44 years S/o. Pookoya,
Mcelachen House Amml , Applicants
(By Advocale SH'K3 B' Gangésh)
\ .-~_'; . :,,.' g R AL!:
N ":f‘_:: o '.::.;'_ Versus
l. l hc /\dmmlsuatox i _
/\dmlmstIatlon ofthe U‘mon Territory of Lakshadweep,
Kdvaxam 682. 555 "}i_
2.
3.
TRt ] |
4, Vxllage (DWeep) PancHayat Andrott Island,
xcpresented by 1ts ercutwe Officer — 682 554.
G?'u g

‘Respondents

hal@m’js’hnan)




6. Noorul“Ameen aged 36 years S/o0. Shaikoya,
Pandath Puthl ;:;Pura House ‘Andrott.

7. llam/dkoya ag:ed 52 years S/o. Koya Kidave,
: Chckkarakkad House Andrott.

10. -
11.
12.
13.

14

YU &Hn
/’fk i\ ,\DMW/S f\




Applicants
Respondents
s >)
2.
3.
4,
5. Ay
P R
- FIRASRY I s
PR )f‘::\ !
;. . /'!‘:
i .



o)

M\_).
‘)pj ‘,Ihry,,

73
)
8. iy
{aratti.
9. ahmarn; aged 38 yeals S/o. Abdul Khader,
’ M d House, Kavaratti. . ' Applicants
(By Ad
Versus
I The /\dmmlsucuol
Administration oflhc Union Fexrltory of L.akshadweep,
Kavaratti- 687 555
: |
2. l)ncum of Pdmhdyals
Dcpartmcm of Panchayats,
/\dmnmstnatnon of the Union Territory of Lakshadweep,
3. ,Dncctoxatc 'M(,dlcal and Health Services,

Union lcmtoxy ’."I akshadweep, Kavarathi,
Replcscntcd by ;ns DlI‘CClOl 682 555.

4. - Village (chcp) anchayat
Kavaratti lsland represented by its
B xcumvc ()chu 682 555.

5. VlHdEC (I)wccp) Panchayat,
/\ndjot}l‘ Island, represented by its
e O o 682 554, Respondents

I, P Naseer, aged 35 years, S/o Kunhikunhi,
P a l ! i Q_h_,jc_im ;_I";‘I ou_sé,i .Kavja‘ratti .

l

[\S)

l’uthnva Illam Kavaralll

~



-‘Sanablyoda Ilousc Kava.lattl Applicants
(By Advocate: Sn K B. (Jange‘%h) o
Versus
I The Admin

/\dmmlst atior
Umon Terfit

ifthe ;
f Laksjhadweep, Kavaratti.

2. Dcpaxtmcm of n‘iﬁidl :]ﬁ'usbdndly,
Union Territory of Tlakshadweep, Kavaratti
x,cp;,cscmc, by ;Ls Dnccpox.

Dncctoz of P anchayat%
Department: ol‘ ,a.nchayals

()

.

Administration of the -
Union. lcmtoly of lakshadweep,
Kdvmam

Respondents
amaludhccn 9/0 /\bdulla uU.C.
Mudal\klyoda Ilous
l\dddmdl ' Applicant
(By /\d\/()CdlLMl KB (J
l"lhc Umon Territory . S
avarathi — 682 555. T

/\dmlmsuallon 01 thc Umon Territory



o ’ 75

of Lakshadweep (Sécre"tariaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep, oo
Kavarathi — 682 555.
Represented by its Director. . Respondents

(By Advocate Mr. S. Radhakrishnan)

51. OA 373/2013

I Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Iqgbal, aged 37 years, _
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats, .
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,

Department of Environment & Forests
Andrott-682 554.

5. Village (Dweep) Panchayat,

m Androth Island represented by its .
/\)‘DWMS’%% '\ Executive Officer-682 554, ‘ -~ Respondents

; A
f y’é@ vocate: Sri S. Radhakrishnan)
% D
e /S
N '%lt
4?'{, ~ e
2 I BENCY



52. 0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island - , ' .
Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Sectlon)
Kavaratti Island — 682 555.

3. Director of ‘Panchayats
Union Tertitory of Lakshadweep
Kavaratti Island — 682 555.

4. ‘The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti [sland — 682 555,

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Tertitory of
Lakshadweep — 682 557. . . . : Respondents

(B‘y Advocate M. S. Rad:h.akr‘fish'nan) .
53.  OA 381/2013

I.  B.Saidali, S/o late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
e aarmra, 5/0 late Muthukoya, Kattampalli Poomada,
/ ADW/ NSy ’”’* Kalkkandlyoda House, Agatti Island,
9& —
2 w8 ﬁU ion lemtory Qf L.akshadweep.

3, \ “’K 3. Jamaluddm Aged 40 years



. | S 77

4. T.K. Salommabl Aged 36 years, D/o late Kunhikoya
Keelalllam I'hekkeelapura House, Agatti Island,
Union T emtmy of L akshadweep

(By Advocate: Sri N “Anilkumar)
. Versus

l. The Administrator, :
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, 'Vi.llage (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep

3. T he Employment Officer, Kavaratti, ‘
- Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Tertitory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
- Union Territory of. Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

/)’\/: el h?f;
DN\‘I\U ‘%‘“
/ &;.,. ) Abdul Rasak KiC., aged 37,

& " /o Kasmikoya P.P., Bus Driver,

P % aDlstuct Panchayat, Klltan

/’ < Residing at Kattichetta House,
A = Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla S. Mﬁ_,}, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Bistrict Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Exceutive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

I. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, a.ggd 45 years, S/o. Eé‘ssa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Tetritory of Lakshadweep, Pin — 682 552.

b

4. Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L. akshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, $/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. .

,f\ﬂ RN Khalid A.P. aged 35 years, S/o. Alithohammed, Aliyachetta,
;\DM‘P'/% w{\ nini Island ‘Union Territory of L akshadwcep, Pin — 682 55.




8. Abdul Salan‘ﬁé}}-;, aged 38 years, S/o. Khade‘f Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

9. Noorul Hassan K.K.,  aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10. Jalal B.M,, a@ed3 years, S/o0. Khader T., Bahija Manzll
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

_ U
11.  Najeeb A, ag,ed 31, S/o. Kidavu T.C.,
Ayeshera, Amini [sland, Union Territory of
Ldkshddwcep, in - 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union TemtOIy of Lakshadweep, .
Pin — 682 552 Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)
Versus
. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.
2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56. OA 3‘88/2(),13;'

P

//‘},;,:/““'\"O;J [}f y:\P P. Amdnul}d aged 38 years, S/o. Sayed
/ //' «\:w" .-L\\/'lo\hammcd P.K. Puthlya Pandaram, Kiltan.

:Mubaxaka Banu aged 27 years, D/o. Ibrahim,
J c(, L avanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 years, S/0. Cheriyakoya, ,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Admmlsu atm

Admml%tratxon of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Director of Pe‘fnchaya‘ts Department of Panchayats,
Administration of the Union Territory of Lakshadwcep,
Kaval atti — 682 555.

Department of Animal Husbandry, Administration of the

Union Territory of Lakshadweep, Kavaratti, represcnted by its
Director — 682 555.

Assistant Settlement Officer,
Amini lsland 682 554.

Village (Dweét‘p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

- Village (Dweep) Panchayat,

Andrott Island, reple%entcd by its Executive Ofﬁcex 682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

37.

4.
S
7

el

-

0OA 390/2013

C.N. Abdul I—Iakecm aged 38 years, S/o. Koya,
Cher 1yannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
A Konhankakkada House Kalpem

Lo S C N. Habusabi, aged 50 years, D/o. Attakoya,

C
-~
lu

/Lhenyannallal House, Kalpem

\‘(5/ :

Hameedabi, aged 41 years, D/o. Ramalan,



10.

15.

16.

17.

18.

gl
Pakkath House, Kalpeni.

A.T. Sheema_f?f.i, 42 years, D/o. Hamzakoya,
Athanam Thaottam House, Kalpeni.

A.K. Muthubj, aged 53 years, D/o. Cherlyakoya
Alikakkada House Kalpem .

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M, aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

Mayamkakkapura House, Kalpeni.

Humairath P., baiged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni. ‘

C.0. Balkees, aged-53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. MuhmedM
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar aged 38 years, S/o. Aboobacker,
Kumyachada House, Kalpeni.

M. Anwar agped 37 years, S/o. M. P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I’hangakoya,;aged 33 years, S/o. Chariyakoya E.,

_Koliyala House, Kavaratti.

; Hussain Al ég.ed 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.
£



22.

23.

24.

25.

26.

27.

28.

29,

30.

32.

33.

34.

35.

/"“‘"‘“\
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Jaffer, aged ' f;years, S/o. Hasan T.P.,
Kaladi Houses; avaratti.

Basheér, age'cff;% years, S/0. Mohamimed P,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aggd 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti. :

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Am‘eé’%, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. ’

Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., dged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda H ouse Kavaratti.

Mohamme‘d.a-l'i T.P., aged 35 years,
S/o. Aboob'aqk_er K.K., Thekkilapura House, Kavaratti.

Sajid' Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I‘IO__@_SG, Kavaratti.

',\,:_Jassm L dged 33 years, S/o. Ali K.P,,

& Lhonam IIouse Kavaratti.

e »uf‘

ohammcd Rafi, aged 37 years, S/o. Hamzath del A P
olokepura IIousc Kavaratti.



39.

40.

41.

42.

43,

- 44.

45.

46,

47.

48.

49.

50.

52.

83

Mohammed Shafl"ce P.A., aged 35 years, S/o. Kuy Seedi Koya,
Puthiya Allkom Amm1

Abdul Raheeif‘_n, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged 39 years, S/o0. Nallakoya,
Kuttithayapura House, Kavarattl.

Akbar T.P., aég:d 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

FFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

" Najumudeen P., aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged;35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., ag;cd 30 years, S/o. Khader, Agam House,
Kavarattl.

Firozkhan, ag'é‘d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisl{a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.p. Abdul Razak, aged 42 years, S/0. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda Housé, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
(,handxpula House, Kavaratti.



54,

55.

56.

57.

58.

59.

60.

6l.

63.

04.

65.

-
RN

Moominath, aged 37 years, D/o. Kidav, t :
Neliyampura House, Kavaratti. .

Halima, aged 35 years, D/o. Koyamma,
haleekepura House, Kavaratti,

Sayed , Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummanmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/o. Hamzath
Mannaydpura House, Kavaratti.

- Mullabi U.P., aged 38 years, D/o. Ha‘mzath,

Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Mubhsin, aged 38 ye'él‘"s, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi.'Koyav,iégcd 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommab:i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬂingd Slia‘ﬁ, é-ged 33 years, S/o. Ahammed Haji,
Pakich@pu’ra House, Kavaratti.

Mubccna aged 23 years, D/o. Sayed Poo,
Nellyampura House, Kavaratti.

Salma,kage’d 22 years, D/o. Cheriyakoya, 7

~ Vadakila pura House, Kavaratti.

06.

67.

tita

;XONWVX‘P’uthya Marml Amini.

Muhanenne'd,z;ged‘?ﬁ years, S/o0. Attakoya,
Vadkilapura, Kavaratti. -

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal HOusé Amini.

ohammed Ali P.M., aged 27 years, S/o. Hamza
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70. Cherlyakoya M C, aged 32 years, S/o. Hameed,
: Melachetaa IIou%e Kadmath.

71. Shafee.V.P., age'd 39 years, S/o. Ismail,i
Vadakkilapura House, Kadmath.

72.  Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed I [qubal, aged 46 years, S/o. Khader,
Attalada House Androth.

- 76.  Muthubi A. K aged 42 years, D/o. Muthukoya
Appurakkat House, Androth.

77.  Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

78. Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, ag‘ed 38 y‘eaﬁrs, Dro. Koyaiiig A.,
Mayyampokkada House, Androth.

80. Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

~ 81.. Fathimath Suhara, aged 38 years, D/o. Koyamma
Bappathiyoda House, Androth.

82. Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

83. Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanaﬁlikkal House, Androth.

84. Balha":'f., agezd 37 years, D/o. Pookunhikoya,
//;\27;;:‘“ 1 hallath Houvse Androth

/ o NDMI G o -
«@/*\85@ . Rahamth P., aged 42 years, D/o. Koya Kiadve, R
o/ F}Qs\xé\xada House, Androth. ' B

PREPPL,



86.
87.
88.
89.
90.
91.
92.
93.
94,
95.
96.
97.

98.

Sarommabi T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

Aysummabi ] T aged 45 years, D/o. Muthukoya K.P,
Thacheryllouse Androth.

Habeebath A, 'aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth..

Muthubi P.I\/I?‘.,'age‘d 42 yeas, D/o. Yakoob,
Puthammadarm House, AqdrOth. '

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M aged 43 years, D/o. Siddiqu MK
Makkét‘House Androth.

Rahil M;, aged 39 years, D/o. Nallakoya
Mathll House Androth.

Hussaih P.P.,? aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, a.ged 56 years, S/o. Asainar K.,
Attalada House, Androth.

. HussaluEK, aged 48 years, S/o. Seethikoya,
Edayakkfal House, Androth.

ee Mohammd Koya L., aged 54 years, S/o. KdderP
énakkal House Androth. o



102. IIussam K., aﬁed 50 years, S/o. Sayeed Bhkan T M

103. Isma.xl" éed j‘,_O years, S/0. Lava Burhikage Mogsa,
Kunnumange ‘House, Androth.

104. @ubaxdabl aged 37 years, D/o. KK Sayedmohammed
Pathada House Androth

105. Pookunhi, aged 31 years, S/0.-Saye Mohammed,
Keechelam House, Androth.

.106. M.P. Mohammed Hussain, eged 35 years, o :
-S/o Kidave, Moodampuxa House, Androth. Applicants

(By Advocate: gl‘l K B. Gangesh)
Versus
1. ‘The Administrator,
” Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.
2. Director of P‘anchaya‘ts Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavarafti — 682 553.

Department of Labour and Employme’nt
i$tration of the Union Territory of Lakshadweep,
Kavarattl - 682 555. :

4. Dcpdltmem of Education, Admlmstratlon of the Umon Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

5. Depaxtment ongrnculture Administration ofthe Union Territory of
Lakshddweep, Kavaratu represented by its Director — 682 555,

6. [)epaltmem of Women and Child Development,
Admvlvnwlstrdtnon ofthe Umon Temtory of Lakshadweep,

ﬂ;,ve : l.toiy of Lakshadweep, Kavaratti,

pfesented by its Director- 682555

,“/e
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.....

Laksh‘édweep: Khadi and V‘xll‘age Industries Board, |

9.
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dwxsnonal Officer, Kavarattl Island — 682 558.
I1. . Sub lesnonal Ofﬁcer Amml Island - 682 554.
12, Assista ngmeer LPWD Sub Divisien, Andrott Island-682 553.
13. dkshé:":: Ve p"sttrnct Panchayat, District Panchayat (HQ),
Kavaratti, ..
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchaydt Kalpeni Island, reprcsented by its
l*xecuuve Ofﬁcer ~ 682 551.
15, Village (Dweep) Panchayat, Kavaratt1 Island, represented by its
Executive Ofﬁcer - 682 555, :
16.  Village (Dweep) Pa'ncha"yat, Amini Island,
represented by.it’s Ex'ccu't’ive Officer — 682 554,
17. Village (Dweep) Panchayat,
' <adamath [sland, represented by its
Execunve Ofﬁcer - 682 553.
18.  Village _(.D'Wee‘p) Panchayat,

' [By Advocate: 8ri S. Radhakrishnan (R1-8 & 10—18)]

S8.

I

i RGS HOSpltal Agatn

Androth Tsland, represented by its
Executive Officer ~ 682-552.

0A 39',2,/_20_1__3

Huseaxn ':S/O:E-AbOOSéld '
; nappada (Konchukakada) House,
' esently working as Cleaner,

g,'! i

;z S/o late Kidave,
Pakrumupanoda House, Agathi,
Plesently wqrking as Cleaner,

Plesently workmg as Cleaner,
/R(JS i IOprtal /\gatu

Respondents



‘‘‘‘‘‘‘

12.

39

Hameedath, D/o K(’)'ya'ssan,v
Aynepara House, Agathi,
Presemly wokag as Cleaner,

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner, -
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,

Presently working as Cleaner,

RGS Hospital, Agatti.
Abida, Do Hameed,

Mak} yfachoda House, Agathi,
Presenitly working as Cleaner,

RGS Ilospltal Agatti.

Sulaik]a, D/o' Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Ho_spital, Agatti.

Sulalmaﬁ S/o Hamza,

land "Lthlyoddllousc Agathi,
workmg, as Cleaner,
RGS Iospnal Agattl

Mahamoo_d, S/o Koyassan,
Ampcrpd ly llouse Agathi,
Pxesemly wmkmgp as Cleaner,
RGS Hoqpltal Agdttl

Saif ‘ulla S/o0 Abdurahiman,
Mariyathoda House, Agathi,
Pxescmly working as Cleaner,

.2+ RGS Hospitdl, Agatti.

an S/6 late Hamaza,
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1S.  Abdulla, S/o Khalid,
Kandavar Gothi House, Agathi,
Presemly wmkmg as Cleaner, .
RGS IIosprailzl Agatti, - : Applicants

(By Advoéaté£ Sri R Ramadas)

Versus

l. The Admxmsttatox
Umon lemtory of Lakshadweep,

my Health (,entle Agatu Island,
cmtory of L ak%hadweep 682553 Respondents

t

-+ Assistant Engineer Electrical,
Dlvmon Kadamat

.—-q-




g1

louse, Kadamat, Skilled Labourer, R
ssistant Engineer Electrical, .
ivision, Kadamat.

K.P: Kunhxko , aged 41 years, S/o late Hassamax '
chlachcnyllouse Kadamat, Skilled ‘Labourer; -

Office of the ‘Assistant Engineer, Electrical, -

E lecmcal Sub D1v1510n Kddamat ' -+ Applicants

(By Advocate Sn R Sreeraj)

I

(08}

x'} 9y Tr*«x.,. ‘*3

‘\\ ;KDWN/S o ?\

The /\dmmlstl ator,
Union’ Iemtmy of Lakshadweep,
Kayg(gﬁa}_tlv 6825I 55.

The Directorof Panchayat,

Department ofPanchaydt

Administration of Union Territory of [akshadwcep,
Kavaxam 662 555.

The the( Execuuve Officer, DlS[I’lCt Panchayat
Kadamat- 682 556

The A'w:slant Lngmccx ]:lCClllCal

U.P. /o C.0. Koyamma, aged 39 years
W()‘Ij-‘l,( killed Labourer,
Anima) andry Unit,

ry of Lakshadweep, Kalpeni-682 557
t Umprampappada House, - '
d-682 557.

ya, S/o late M.K. HamLakoya aged 43 years
killed Labourer,

sband:y Unit,

Umon’ "I‘cnuory of Lakshadweep, Kalpeni-682 557

and 1esndmg at Thithiyapada House, ‘

Kalpcm Island 682 557.

M, Ivlydcxvj, 5/0 late MK, Yousef, aged 43 years
T as (,asual L.abourer,




Animal Ilusbandry Unit, -
Union Iemtory of Lakshadweep, Kalpem 682 557
and resi dmg gt:‘Manchiyanam House,

Kal slanid-682 557.

4. K.O: Mokiamiried Ibnu Jaffer, S/o K P. Sayed, aged 44
years as Casual Labourer,
An sbandry Unit,

Un itory of Liakshadweep, Kalpem -682 557
siding atg Kakatchiyoda House, i
Kalpem Islanzdi 682 557

5. M.K. Naseer S/o P Cherryakoya aged 33 ,years
working as Casual Labourer,
Animal Husbandry Unit,
Union lerruory of Lakshadweep, Kalpeni- 682 557
and residing at Malmikakkada House,
<alpe ni Island 682 557

0. M Kalam, 9/0 M C Muthukoya aged 34 years
wOor kmg as Casual Labourer .
Animnal. {usbandry Unit, -

' : of Lakshadweep, Kalpeni-682 557

Maral House,

7.

Ammal Husbandry Unit,

Umon Femt@ry of Lakshadweep, Kalpem -682 557

g at Kandamkalam House,
| d-6:8'2 557

8. ’_ ; S/o late M C Ahmedkumr aged 47 years

W asual Labourer, S

ndry. Unit;:

Ji yv-of Lakshadweep, Kalpem 682 557

ari.‘_:; Maral I ouse, Kalpem Island-682 557.
9. K.O.Abdul ba]am S/o P, /\ssamar aged 39 years

wor kmg as Casual Labourex

Animal Ilusbandry Unit, - ‘

Umon lemt@xy of Lakshadweep, Kalpeni- 682 557
\% and resrdmg at Kakatchlyoda House,
K\alpem Island 682 557.

’c‘
. %:P. 1afa S/o late Sayedmuhammedkoya
Yy
A g p ars', “working as Casual Labourer

’sb”mdry Unit,



o~
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Umon omtoly odekshadweep, Kalpeni- 682 557
and rcsldmg at Pokkarappada House
Kalp ni I"‘land 682 557.

Unnikrishnan)
Versus

The Admmlstratox
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, 687555

The. Chlcf ercutlve Ofﬁcer DlStl‘lCt Panchayat,
Union Ter "”‘ory of Lakshadweep,

» Kavaram 682555

The Vctm mcuy Assistant Surgeon,
Village: Dweep Panchayat,

Kalpeni-682 .557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 395/2013

AL 1d, S/o Yusuf, aged 40 years,

Sainul »
Che llala House, Kadamat,

I;fi;cj.t Panchayat, Kadamat.

Abdu .mukoor S/o Sayed All aged 41 years, .
Ukkayachetta ‘House, Kadamat,
Bus Duvcn DlStI‘lCt Panchayat, Kadamat

M. Khal"rd, S/O’ Nadeep, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric:t Panchayat, Kadamat.

/\yoobkhan S/o I<unh1koya aged 37 vyears,
hi ;Mahal House, Kadamat,

Versus

Applicants

Respondents




2. T he D ccto. ‘of Panchayat,
Departiment ofl’anchaydt
Administration of Union Territory of Lakshadweep,

Kavaratti- 682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti- 687555 - Respondents

(By Advocate' Sri Q Radhakrishnan)

02. 0A 400/2013

[ ‘PP Snaj,ag)ed 44 years, S/o M. Suba1r
5Puth1ya Pandaram House, Agatti Island,
Umon IUIIIOI)’ of L. akshadweep

2. NOUShdd Ah aged 32 years S/o U. Sabjan,
Keela: Sdlam ina PadaHouse, Agatti Island,
Union lemtoxy of Lakshadweep.

3. M1 /\bdul Na%u aged 28 years, S/o M. Abdul Rahiman,
ele Hom House, Agatti Island,
Uniofiif erri] Loxy ofLakshadweep

aged 30 years, S/o Kidave ,
ouse, Agatti Island,
oxy of Lakshadweep

5. K, C /\xul Shukoor, aged 38 ‘years, S/o Kasmi,
Kariyai nachctta House, Agatti Island,
.-Umon 101 1101y ofl akshadweep

6. 'M.P'N /amuddm aged 27 'years, S/oM Abusala,
Meldpuxa ouse; Agattilsland,
ory of Lakshadweep. Applicants

. Anilkumar)

Versus

i 4 i"'on lflll‘Lr\ nory 0( Lak%hadweep,
eKa/Ndlde 68255 :

A3

?A /I he Lhanpelson, -



Village (Dweep) Panchayét, '
_ /—\:gatti Island, Union T errito,ry of L’akshadweep 682553

3. The Employment ()fﬁcer Kavaratti,
' Umon “erritory of Lakshadweep 682551
4. The Director of Panchayat

Department of Panchayat, Kavar atti,
Union Territory of Lakshadweep-682551.

5. The Chief E xecutive Officer/Special Officer,
Vlllagc (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Temtory of Lakshadweep 682553

(By /\cvocatc Sri S. Radhaknshnan)

63. OA 404/2013

i. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, '
Working as Casual Labourer in the
| DCpaltmcm of Scierice & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & T echnology-
(alpom Dweep. -

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus
l. The Administrator, :
Union 'l‘erritory of Lakshadweep, Kalpeni.

—————

Trex Dany «"l_he(hanpelson

CAENEANLETEYY
“ N 17 (.\/

; /ge!')nc,ctm of Panchayat,
D epartment of Panchayath, Kavaratti-682555.

R

(.

l

Applicants



4,  The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan Island.
(By Advocate: Sri P.V. Mohénan)
Versus
1. The Ad.lxqinistfator; |
Union Territory of Lakshadweep,

v Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,

Administration of Union Territory of Lakshadweep,

Kavaratti-682555.

3. The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,

(Animal Husbandry Unit), -
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65.  OA 413/2013

Asif Ajnad,, S/o Bader, ag‘ed 26 years,l
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit

/’ﬂ(ﬁ‘lt?;%chep. '

"~ Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4.’ Mission Director, :
) Natlonal Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge :
Primary Health Centre, Kiltan [sland. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5)).

66. OA 423/2013

L. Abdul Kareem C aged 42 years, S/o Subalr P.P,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M. , aged 40 years, S/o Basha A P.,
Moothammada House Agat‘u

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatn ‘

6. Umilla T.P., age‘d 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

“:\'Aboobacker P.K., aged 31 years S/o Koyassan
.uthukotta House, Agattl

; Mohammed T.P., aged 39 years, S/o Hamza
l;".ﬂ hoppumpadl House Agatti.



Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti. =~

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator, .
Administration of the, Union Territory. of Lakshadweep,

'Ka,\{z—li‘attii—,68>255‘5. o

Director of Panchayats, .

Department of Panchayats, .. -

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education, -

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. ) Respondents.

(By Advocate: Sri.S. Radhakrishnan )

67.

OA 444//2013

Aboosalih, $/o Rasheed Koya,
Padalapura, Kiltan-Island. :
Union Territory of Lakshadweep, Pin-682558. ; Applicant

(By Advocate: Sri Shabu Sreedharan)

b,

Versus

Union Territory of lakshadweep represented .
by the Administrator,
Kavaratti Island. Pin- 682555.



(OS]
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2. The Director of Panchayat, -
Union Territory of La kshadwecp;
Kavaratti | lcmd Pln 682555.

The Chairperson,

Village (Dweep) I’anchayal

Kiltan Island.

Union Territory of 1 Jakshadweep, Pin-682558.

4. . The Executive Officer,
Village (Dweep) Panchayat,.
Kiltan Island.
Union 'l'erritory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Divisjon, Kiltan Is]and
Union Territory of Lakshadweep
Pin-682538.

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of | akshadweep.
Working as Casual labouxel in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,-
Union Territory of L akshadweep
' Working as Casual Jabourer in

Lakshdadweep Building Development Board, Kiltan.

3. l—lisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,,
Union Territory of Lakshadweep.
- Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, agéd 48 years,
' Surambiyoda (H) Kiltan Island,
Union Territory of lakshadweep.
Working as Casual Labourer in
L akshc\dwccp Building Dcvclopmenl Board,
Kiltan.

Respondents

Applicants




00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

I The Administrator, .

Union Territory of Lakshadweep.

2. The Chairperson, -
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat, .
Department of Panchayat, Kavaratti. - Respondents

(By Advocate: Mr. 5 I{édhalqishnan (R1, 3 to 4))

69. O.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House - :
Chetlat Island. Applicant

(By Advocate Mr. “K‘.B. Gabngéysh)
Versus

. The Adgpinisu‘ator,
Administration of the Union Territory

of Lakshadweep, Kavaratti ~ 682 555.

2. The Director (Services)

"~ Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti =682 553.

Department of Science and Technology

Union Terrjtory of Lakshadweep,

‘Kavarathi — 682 555, :
Represfented by its Director. Respondents

(OS]

(By Advocate Mr. S. Radhakrishnan)

70. QA 492/2013

e




ol

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the.Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini[

Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. Harinarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
‘ Departlﬂqent of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Vetcnnaxy Ass1stam Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,

Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

71. OA ,49:9/2013 -

1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B,K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union: lemt01y of L. akshadweep, PIN — 682 556.

2. Moham‘med Shafi Qraishi Malika,

S/o. M. Sayedali, ‘

\  Data Entry Operator (MGNREGA)

Willage (Dweep) Panchayat Office MGNREGA)
T X adamath Island, Union Territory of Lakshadweep,
P2 ;Iéemdmg at Malika House,

‘45 Kadamat Island, .
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Union i’l"ex-l-itol-y of Lakshadweép; PIN —682 556 Applicants
(By Advocate Mrs. Sreedevi Kylasanath) | |
Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. T he Programme Officer,
National Rural Employment Guarantee Act
Office of the Programme Officer,
National Rural Employment Guarantee Act
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)
72. OA 507/2003

Muthu Koya K :

Casual Labour, Street Light Maintenance

Village Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Umon Temtory of Lakshadweep

Pin — 682 552 ' Applicant

(By /—\vdvocaté'_: Mr.TCG Swalﬁy)

Union Ferritory of Lakshadweep
Lakshadwcep Administration
Kavaratti — 682 555

The Executive Engineer

Py ~(Department of Electricity)
Wl 'Admlnlstl ation of the Union Territory of Lakshadweep
N4 avaratti — 682 555

-"The Sec1eLd1y (Panchayats)

H

/ (‘Dlr?ctoratc ofPanchayats)
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Administration of the Union Territory of” Lakshadweep
Kavaratti — 682 555 :

4. The Chairperson
Village Dweep Panchayat
Amini Island,’
Union Territory of LLakshadweep — 682 552

5. The As’sistant Engineer (Ele)
Electrical Sub Division
Union Térritory of Lakshadweep
Amini Island — 682 552
0. The Director
(Directorate of Panchayats)
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555 : .~ o ... ..+ . Respondents

(By /\clvocdtc Mr.S. Radhaknshnan (R1-3 5&6)

73. »() A N() S()9/2013

1. >Maleeha Beegum K.C.
D/o. lndecn Kandilath
Kaval Lhctta House, Androth.

2. Shahid‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M. |
D/o. Kldavc U.K.
Makku House, /\ndloth

4, /\ysha Becgum P.V.K-
: D/o. deoob P.K.
Puthlva Pentamvell Kad
/\ndloth

5. Rahmath Beegum. K
D/o. IHamzakoya P.Pl,
IKunhali House, Androth.

—0. 'I‘hahiré L.

//-. .
//‘ x‘P’L";/*N’/M . Dfo. Seethi Nallal
\ Sr.
/,._,{"\Ai/"\ \-.,_t -u,"al _avanakal House

el “"“‘<\nd1 f)th

g7 %ubaxda A.
D/o. Saycd Mohammed M.
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Aliyashara House, Androth.

8. athlmatlu Suhurabi P.V.K’'
ed P.V.K
Ii Kad, Androth.

9. Siyao Khan L.
S/o. Kunhikoya A. (Late)
KKandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. -

12 Habsabi P.U.P-

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus

1. The Administrator,
Admlm-sltatnon of the Union Territory
ofl aksk adweep, ICavarathi — 682 555.

2. Directe ,ﬁate oflndustues
Union’ fcmtmy ofLakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor .

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

ena (@ Haseenabi Therakkal
House, Kadamath

Applicants

Respondents

-

.~

Applicant

w



(O]

fos
Versus ¢

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaralti — 682 555 ;

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson .o
Village (Dweep) Panchayath
ICadamat — 682 556 ’

"The District Programme Coordinator
MGONREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA :
Kadamat -~ 682 556 ' Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

(3]

OA 557/2013

KK.V.Naseer -

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

P.Dawood
Kilappura House, Kiltan
Peon, Government Senior: Secondary School Applicants
Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

/\76'

- Versus

The Administrator
nion Territory of L. akshadweep

37avamll1 - 687 555

‘he Director of Panchayalh



N}ﬁﬂﬁﬁ@&%@mx;ﬁmA‘w“ T . S

Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 {

4. The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 ;

5. The Principal

Government Senior Secondary School

Kiltan — 682 558 : Respondents
(By Advocate: Mr.S. Radhakrishnan (Rl 3&5)

76, OA 566/2013

l. Safiyath S
- Cook, Government High School
Kadamath ) :
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath [sland

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath i
Residing at Kailiyammakada
Kadamath Island

4, K.K.Khalid . ‘
| Cook, Government J. B. School
Kadamath
Residing at Biriyommada
Kadamath Island

u5};3"?)I’S‘&{nanulla
/ & P( i Y& BQk} GovernmentJ B.School

D -*,e’{ff’* R sﬁigw at Kunnumpura



2
A oY H";'Department of Panchayath

10.

11.

Ummer P.P.] ' !
Cook, Government J.B. School
Kadamath X
Residing at Alikothapura
I<adamath Island P

Hidayathulla P

Cook, Government J.B. Schoo
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School
Kadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath [sland

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada : :
Kadamath Island ' ~ Applicants

(By Advocate: Mr.P.V.Mohanan)

[«\,' g

-

S(\ )“s

Versus

The Administrator .
Union Territory of Lakshadweep
Kavaratti ~ 682 555

Director of Panchayath |

“pdmiinistration of Union Territory of Lakshadweep
‘Kava)am ~ 682555

¥

lf he Hbad Master

<
AL e



Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan’)

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan)

(WS ]

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Principal .
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.

30

OA 580/2013

Yacoob |
K athathe Chetta House, Kadmat.

Vahida

~._ Marikilam House, Kavaratti. -

labusa
Aiachapada Kavaratti.

-:"J

A

; Yacoob
" Kaladi House, Kavaratti.



@
e

5. Muhammed Salih .
Aynepura House, Kavaratti,

6. Fareeda Beegam
Molokepwd House, Kavarattl.

7. Saleem
Pallicham House, Kava1att1

11" ‘

8. Bamban tE
Nambicham House, Kavarattl.

9..  Sayed Abdullakoya ‘ ‘
Chendipura House, Kavarattl

10.  Nafeesathbi . ”
Poodlyam House, Kavalam

I1.  Jamaliyath _
Thirinipura House, Kavaratti.

12.  Fazeela Beegum
Kannipura House, Kavaratti.

13, Ummer :
Thirinikad House, Kavarattl

" 14.  Firozkan
Athnachammada House; Kavaratti,

15, Jaffer
Marikilam House, Kavaratti.

16. ° Amanulla,
Mela Illam House, Kavaratti.

17.  Sirajudheen
Molokepura House, Kavaram

18.  Hiyasudheen :
Chamayathapura House; Kaveu attl.

. Fathahudeen
%\, Kadapurathaba House, Kavaratti.

Muncm :
JKulllpdpcpura House, Kavaratu



21.

22.

23.

24.

25.

26.

27.

28.

[ 2V
Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

“ Mujeeb Rahman T.P,

Thaleka Pura, Kavaratti.

Jamhar Hussain ,
Beeranthoda House, Kavalattl

Muhsin
Beeranthoda House, Kavarattl

i

Rauf
Chettipura House Kavaratt1

Hazarath
Chungam House, Kavarattiy:.|,

Khalid :
Thottathapura House, Kavaratt1

(By Advocate: Mr.K.B.Gangesh)

4.

Versus

The Administrator .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Pancliayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture:

Administration of Union Territory- of Lakshadweep
Kavaratti — 682 555 ° e

Director of Animal Husba:ndry
Department of Animal Husbandry

/j‘,‘ ; e \\Admmlstlatnon of Union Territory of Lakshadweep

,/

ST
SN ZAPRIN
..",\\'

2 e

“Kavarattl - 682 555

o

s

~ S e

\‘\711’12‘1\3, (Dweep) Panchayath’Kavaratti Island
/nepréSentcd by its Executive Officer,

Applicants



oW

Pin — 682554

| (By Advocate: Mr.S.RadhakrisBﬁéﬁSI

79.

I

OA 582/2013 |

Rasheed Koya

Multi Task Employee
Public Library, Kilthan : |,
Residing at Kilthan

Smt.Sulfabeegum G
Cook, G.H.S Kadmat "
Residing at Melachetta Haijumakudi
Kadamath Island =

(By Ad\?ocate: Mr.P.V.Mohanz‘fh)

[NS]

Versus
The Administrator PR
Union Territory of Lakshadweep
Kavaratti — 682 555
Director ofPanchayath |
Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

et

(By Advocate: Mr.S.Radhakr_i,!s“fman)‘

80.

OA 6012013 .

Rasheed Koya S.V:, S/0. Abdulla Koya P.S.,
Shaiknaveed (), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreé‘dharan)

vV ersus
i .
3! iy

HofRion Territory of Laksil%édweep, represented by the

inistrator, Kavarat‘tﬁiii'lsland, Pin — 682 555.

";E. Lt
"o
[
o

Respondents

Applicants

Respondents

Applicant

Director of.Pancha%a‘th;‘:Union Territory of Lakshadweep,



Kavaratti Island, Pin - 682;' 555

3. The Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Ter rltory of L akshadweep,
Pin — 682 558. :

4, The Executive Ofﬂcel Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 538.

w

The Library and 1nf01mat10n Asmstant Public Library,

Kiltan [sland, Union Temtony of Lakshadweep,

Pin — 682 558. ‘ Respondents
(By Advocate: Sri S. Radhalq-ish{ian (R1,2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil llouse /\gatu R Applicant

(By Advocate: Sri K.B. Gangesh)
Vexsus

. The Administrator, o
Administration of the Unlon 'I erritory of L akshadweep,
Kavaratti-682 555.

2. Director of Panchayats; - "
Department of Panchayats,
Administration of Union Tex itory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Edu,cati'erj?'?}‘; Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director — 682 555.

4. Village (Dweep) Pancli'a‘{'y'-at
Agatti Island, represented by its Executive Officer,
682 554. Respondents

(By Advocate: Sri S. Rad’hakf;ifé{l:;{man)

ﬁi\ OA 635/2013
/// L‘r\“ '/ "\z\
fQ e N ’U «L‘a&hahudheen K.P. aged 40 years, S/0. Sayed Muhammed Koya,




Agattl.

3. K.M. Shahida, aged 4 40 yeaers D/o. Kasmi, Kuttryam
Mukriyoda House, Agattr '

4. K.M. Amina, aged. 46/ years ‘D/o. Abdul Rahman,
-~ Kuttiyam Mukrryoda House Agattr Applicants

(By Advocate: Sri K.B. Gapge‘sh)

b

- Versus

]. The Administrator,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health SerViee_s,‘
Directorate of Health Services, -
Kavaratt; — 682 555.

3. Medical Officer in c‘ﬁ'érge,” _
Community Health Ce‘r‘i‘tr‘e Agatti — 682 553.

4. Medical Officer in Charge Rajiv Gandhi Speciality Hosprtal

Agatti — 682 553.

5. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553 o Respondents

(By Advocate: Sri S. Radhakrrshnan)

83. OA791/2013

Fareeda Beegum M.L., Meppaéa'lllam,
Agatti Island. B

(By Advocate: Sri K.B: Gangesh)
| Versus -
1. The Administrator, |

Administration ofthe Umon T errrtory of Lakshadweep,
Kavaram 682 555. '

/
e 3\1? T¥rry,
: ; XDfmf\,,o""‘x.

AN “” 2 «)* 1rcctor ofPanchayats
/ T \epartmem of Panchayats; .
A' ministration of Umon l"errrtory of Lakshadweep,

A avaram - 682 554

Applicant
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3. 1 roject Manager, Desmcated Coconut Powder Unit,
Lakshadweep Development’ Corporatxon Ltd.,
/\g,attl Kavaratti — 682 554 '

4. The Deputy Director (Admnl) Lakshadweep Deve!opment
Lonporau(m Kavaratti — 682 554

5. \Mllage (Dweep) Panchayat

Agatti Island, represented by its Executlve Officer,

682 553. o Respondents
(By Advocate: Sri S. Radhakrishrian)

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. Kasml M P.,
Valiyapura House, Kilthan Island P.O:
U.T. of Lakshadweep. - _ : ‘ Applicant

O I

(By Advocate: Sri P:V. Mohana.n‘)"’-ffi Lo

Versus.

LG

1. . The Administrator, L
UT of Lakshadweep, |

Kavaratti-682 555.

2. Director of Panchayat, -
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. - The Principal, Government Higher Secondary School,

Kilthan Island — 682 556. % 5% v Respondents
(By Adveealr = S < Radbukishoon) |
85. QA 880/2013 S

Muthukoya N.P
Nalakapura, Kiltan Island: , . :
Union Territory of Lakshadweep 682 558 Applicant

(By Advocate Mr.Shabu Sleed nar an)

/u’::;\\ ‘
/4 '{‘mw g g\ Versus

X, 6 '
QJ‘ -———u T .

\ J\._Gf.l )
it .lé\ Territory of L. akshadweep replesemed
By e Administrator -
s g«ar tti Island — 682 55516



-~

/,
Rd

2.

(By Advocate: Mr.S. Radhaknshnani" g

86.

15

Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island - 682 555
The Senior Admmlsu atlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 |

The Principal {

Government  Senior Secondary School

District Panchayat, Kiltan! Island .

Union Territory of Laksha‘dweep 682 558 Respondents

,()A898/2013 o *»

K.C.Abdul Khader

Kulikaraya Chetta House g;rj:‘!f-“‘?hfe

Chetlat Island , e ,

Umon Temtoxy of Lakshadweep- 682 554 Applicant
: ERINE et

(By Advocale Mx Shabu Sleedharan1)1

l u‘l, R

Versus B

Union Territory of L. akshadweep represented
by the Administrator i R
Kavaratti Island. — 682 555 :

The Director of Panchayath
Union Territory of Lak%hadtwee
Kavaratti Island — 682 555 '

The Senior Admlmstx ative Ofﬁcer 5
Education (District Panchayath) -
Union Territory of Lakshadweep
Kavaratti Island — 682 555 ..
RNl ¢F
The Prmcmal v
Government Senior Secondary School

_—-—-Listrict Panchayat, Chetlat iIsland

M‘i

\ SO N/
ot

YT

Umon lerx itory oFLakshadweep 682 554 Respondents

d \\\...» i \Ml S. Radhaknshnan)



87.

(By Advocate: Mr.K.B.Gange'sh?)‘;‘_

Kadeeja C.P

OA 904/2013

Cheriyapurakad ‘:‘7‘} .
Kalpeni Island - ' Applicant

Versus:i.. "

The Administrator

Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

Sub Divisional Ofﬁcer
Office of Sub Divisional- Ofﬁcer
Kalpeni Island - 682 554

The Director (Rulal development)
Department of Rural Development
Administration of the Union Te_fritory
of Lakshadweep, Kavaratt] — 682 555 Respondents

(By Advocate: Mr.S Radhakrishnan)

88.

1.

(By /—\dvocate:’Mr.K.B.GangeSH;)g\:"" a

1.

;Dnco or ofPanchayaths R
o i'Departmpm of Panchayaths. .

"~ 0A 905/2013

Abdul Khader C.
Chekkir 1yammada House i
Agattl Island

BLIQ‘&I’ Jamhar T.P
Theklapura House AT E R _
Agatti Island ; o Applicants

S

T ..‘:" '.'
Y

Versusii-

RN

The Administrator

- —-Administration of the Unibh’ Terrltory of Lakshadweep
R »"",’Kdvaratu Island - 682 555 '

/\dmml%ﬂltlatlon of the Union' rlj‘_.iEIl.'I‘ltOI"y of Lakshadweep
Kd\/dlatll [sland — 682 555
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3. Project Manager
Desiccated Coconut POWder Umt
Lakshadweep: Development Corporatlon Limited
Agatti, Kavaratti — 682 555

4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 | -

i :f::
l(

5. Village (Dweep) Panchayath
Agatti Island represent ’d'by 1ts
Executive Officer - 68 3

Respondents

xl
Yoo

(By Advocate: Mr.S.Radhakri'sh‘nan),; .

89. OA 939/2013

I Safiyullah K. C o
Kuttiyachada House
Kalpeni Island

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. Kunhikoya M.V !
' Mathil Valiyammada House
Kalpeni Island eon

4. Kidave K.O ‘ e
Kakkachiyoda House ! . |
Kalpeni House P Applicants

(By Advocate: MF'K'B'Gangeéhj% E
Versus

l. The Administrator
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 :

2. Director of Panchayathis
Department of Panchayaths
e Admmlstratlon of the Umon Territory of Lakshadweep

."k.,,shddweep Bu1ldmg Development Board
i Umon Territory of Lakshadweep
Kavarattl 1epresented by its Secretary - 682 555

e e
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4. The Technical Officer St y
Lakshadweep Building Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panehayath |
Kalpeni [sland represented by 1ts

. Executive Officer - 682: 553
(By Advocate: Mr.S.Radhaknshnan)f ‘

90. OA942/2013

I. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island : :

3. Mohammed Ubaidulla R s
Chodath House SRR
Androth Island

4, Mohammed Fathahulla . S
Karachetta House '
Androth Island

(By Advocate: Mr.K.B.Gangesh) .
. S
Versus

l. The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 qo

2. Director of Panchayaths |
Department of Panchayaths
Administration of the Union Temtory of Lakshadweep
Kavaratti [sland — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep -
«“.’».:/t:' Triem ~Kavarattl represented by 1ts Secretary - 682555

~ 7

RN ’Fhe Techmcal Ofﬂcer
Lakshadweep Building Deyelopment Board
Aiadro‘th Island — 682 554 o
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Applicants
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. 5. Village (Dweep) Panchayath :
“Androth Island represented by its

Executive Officer - 682 554 x | Respondents
(By Advocate: Mf.S.Radha»kr‘ishnan). |

91. QA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Temtory of Lakshadweep

2. C.K. Attakoya
Casual Labourer C
Power House, Kalpeni -
Residing at  Chakakeel House
Kalpeni, Union Terrxtory»f-of Lakshadweep

3. P.Mohammed v _
Casual Labourer IO
Power House, Kalpeni -+
Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P
Casual Labourer
Power House, Kalpeni
Residing at Pallath Houseil: |
Kalpeni S i K Applicants

(By Advocate: Mr.Hariraj M.R)

Versus
.Hu i [
I. Union of India represenlted by the Secretary
to Government of India’"
Ministry of Home Affairs

New Delhi — 110 001 =

/’%;*r» he Admmlstrator ) b -
/ N ion Ierrltory of Laksha.vdweep

@;;@t ve Engineer
Sarf ent ofElectrmty
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4. Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep ; Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4) -

92. QA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep-
Kavarati — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath

Administration of Union Temtory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013"

I.  Akathar Ahammed K K
Internal Inspector :
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island’
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
“"“““}ﬁi\mal Inspector

[l ATy

// mr/c/}gmbu]tunal Depaxtment Kalpeni




- 3. Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island -
Union Territory of Lakshadweep , Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

I. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath ,
Administration of Union Territory of Lakshadweep
Kavaratti —682 555

3. Agricultural Officer

District Panchayath (Agriculture)l
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath - ,
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  O.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

,r//‘m lhe Umon of India
/LSO, "’R\épresemcd by the Semetary to

RF el
" ’,5,& e o \go%rnment of India,
S ;” o ‘Mmistry of Home Affairs

Jew Delhi — 110 001,

‘-_\ ,7/'\ ,
I W gpnCs

\ N
.. ‘Ym:ﬂ’c‘,



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
‘Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

'S

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applncatlons having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various lslands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a largé number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.-

2. The common grievance of all the applicants is that their services are not

being regularized even though they have been working for years together, albeit

mKasua /daily wage basis. Therefore the common prayer in all these cases is for

Sy ™

/«'-\\Q‘SUL* o‘£\a direction to the respondents to regularize their services. In the case of'a

s, fe (;_llléc s who have bcﬁgn retrenched on completion of the period of engagement,

th gayc is for 155u% direction to re-engage them.



3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed élready that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
" Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248, 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regdlarized'since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days. -

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under i, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagelnents
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the abjov\'/e'—' C e
contention:- v

e i . ¥

ot f%"‘f-,. J‘l sy Secretary, Siate of Karnataka & Others Vs. Umadevi and Orhers_—
e s "“’(2006) 45CC 1. | -




3. Satya Pra/(as/q ane Others Vs. State of Bihar ama’ Others -
(2010) 4 SCC 179

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 0of 2013.

7. 1In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industf.ies, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture;
Weights & Measures etc. While 7 applicants in OA 299/2013 "and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA -for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on

casual basis without undergoing any regular selection process though n

some cases the applicants have vaguely contended that such a process was

{’,;U f'”m fact undergone However, in those cases also, no material has been

N

p\ag@d before us in suppoxt of the above contention. ‘mm\larly it is not n
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“has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual Service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's»choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization' or absorption. We have been informed ‘that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (S'upra) is a landmarkvjud}gment on the subject of
“irregular” or “illegal” appointments in public empl(‘)ymerit. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
'Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made

regularly or in terms of the constitutional scheme. While issuing the above

direction, their Lordships reiterated that it must be insisted that the States

must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to

compete for employment. While dealing with irregular appointments as

distinguished from illegal appointments of duly qualified persons against

duly sanctioned vacant posts, the Apex Court, after referring to those

employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

R NNdﬁjundappa ~(1972) 1 SCC 409 & B. NNagarajan ~ (1979) 4 ScC

507 —'as a one time measure,



10. A fhree judge Bench of vtheﬁ-Apex‘ Court in Ofﬁcz’él Liquidator Vs.
Dayanand & others had, aft‘er nbtiéing some of the judgments/orders of the
court which ‘took a different view from thé{ law settled in Umadevi,
observed'that those cases Vveré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

I'l.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12.  In the above case (Harminder Kaur), the appellants wére school
teachers and they were appointed by the Education Department of
Chandigarh on 'COﬁtfact basis for a specified period. In the offer of
appointment itself it was made clear that the ,appoimees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the confraétual appoinﬁnent could be made only against sanctioned
post. The. Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violatiori of the provisions contained in the r-el‘evvant Act and also the
doétrine of ecjuality enshrined under Articles 14 & 16. However, taking,,
" unp‘t&oi the admitted posmon that 800 posts of teachers were lying vacant

DHH ic “"“3'
R »~~the ‘A,pexl(,ourl cxpxessed the hope that the plight of the appellants would
S

by
:;'a.l 0 be‘ tékcn mto account by the administration and consider the',

,,* . w
VL@ '{giesxr ﬂlt {rel axmg the age-limit provxded in the Rules.
o \ |
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“If the appomtment ztself s.in. znﬁactzon of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regulartzea' Ratification or regularization is possible of an act which
is within the power and province of the authorzty but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularzzatzon cannot be said 1o be a
mode of recruitment. To accede to such a proposition would be to
introduce-a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who _’have continued in service .for“one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
-services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

- 16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly' been working for a decade
or more with routine technical break of one or two days on c.ompletion of
89 days.-It is true that the Administration or Panchayats may not require

the services of'quite a number of those employees throughout the year; but

~—.sgill it appears that many ofthem have been allowed to continue. Many of .-

. 3% &Qr‘n

,,,r\b'*"‘”‘t&eﬁ’n\have been engaged in one scheme or the other sponsored by the
\“‘\;‘ 4/‘ ‘)/\

2

| i@l\z(}ovemment or in some such other schemes or programmes ﬂoated

&C

'\K mmlstratlon or V1 lage (Dweep) Panchayats have not come out with

).

dmmlstratlon on its own by utlllzmg the funds avaxlable w1th it.

by
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ejmy data as regards the actual requirement of employees in various
ciiepartmé:'ntsi under them‘ It has been noticed that in some of the
depanments the casual eniployees have been working apparently against

r:egular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
fJolicy of the Administration is to give minimum employment to maximum
bumber of jobless people at least for a few days in a year by engaging them

in one scheme or the other. The policy is laudable. But still, the question is

why large number of employees working on certain posts for years together
|

without any prospect of being regularized or absorbed, are being kept on

tenterhooks like this ? The very fact that these .peopl_e have been allowed

to continue on those posts for yea'rs together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any

further at this stage though it may be observed that the attitude of the
JAdministration and the local Panchayats appears to be totally uncharitable,

to say the least. '

Panchavath Cases

318. In -the other bunch of 80 Original Applications, in which the
fapplicaht:sf 'ffiﬁave been engaged by Village (Dweep) Panchayats or District
§Panchayalit,' the main contention‘raised by the learned counsel for the
iAdministration is that this Tribunal has no jurisdiction to entertain these
?cases in view of the decision rendered by a Division Bench of the Kerala

jHigh Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
‘Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
proached this Tribunal, aggrieved by the failure of the Union of India
4‘11 !UT?&
;xDM'fV’ \he Lakshadweep Administration in granting them temporary status.
p g g p
\\&é)‘*t e Scheme for Temporary Status & Regularization introduced by

s,

e o’
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expenditure and the

Society used to manage the Scheme. Later, Island Councils were brought

into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repea led by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 ‘and during
the year 1995 all the assets and liabilities of the Island Counc1l of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual lab;)urers, the Tribunal issued the
following among other directions:- |

a) The Second respondent le. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

' b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshaa’weep

- Administration prescribes the scheme 10 the Panchayats  for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatlon of the casual workers under the scheme

‘(d) No casual workers, including the applicants, who are in the
servzce of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way -

‘:‘*\for Jresh recruits without considering them for the grant of temporary

.

AP
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identical relief claimed by »'séme other casual la}bourers, holding thus:-

21,
_~Couit ;in, O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

~

4
14

. ";' X ) . '.ﬂ
"We have carefully perdsed the pleadings and other materials on

‘record. We have also given our anxious consideration to the rival

submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... _

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation -measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 10 give employment 10 them. It
probably might-have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accouniability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration 10
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

Tribunal in Original Applications__.g}'}lé.1V297i'&é;218 of 1998 had rejected a

n

The above decision was confirmed by a Division Bench of the High

' Coiirt in 0:P.No,35164/2001

)&N0571/l9981 were also dismissed by a common order following the

déic»’i-'sii«or{"“gziné‘_n‘ﬁioned supra, This order was also confirmed by the High
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya't. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account Vivts financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively (o the Panchayats  for granting temporary status o
casual labourers. The direction given to the Panchayat not to effect
- any appointments till- the Lakshadweep Administration frames -
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumsiances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat Strangely, in some of the cases, the

Panchayats are represented by thelr Chairpersons and not by the Executive
Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

- Equatlons of power have changed after the last Panchayat elections. Some
\‘\/H/\//(
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fhe‘orders of appomlments were cancelled by the successor Lomm1ttee
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on polltlcal basis =~ and some ~ of the
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ihgatgements/retrenchments also have political colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notiﬂcation
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. [t is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification. issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The ieamed counsel has
invited our attention to various clauses contamed n the above notiﬁcation
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Pancii‘ayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While

inviting our attention to Lakshadwéep Panchayat (Grant—in‘—Aid) Rules,

oS

Qe

' V cases contends that once the Administration sanctions 'Grant-in- Aid" itis

’ f’,oyr__ h Panchayat to execute the various works like road

construction/repair/maintenance ~water  supply, drainage,  local
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~ development works, primary education, health and sanitary scheme etc.

For this purpose, the Panchayats can engage workers and therefore
necesgarily the Panchayats have the power to régularize’ or absorb casual
worlgers, especially after-the introduction of the Lakshadweep Panchayats
Regulationé, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer td or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
go'mg by the decision ;1n Naderkoya (Supra), this Tribunal has no
jurisdiction tb entertain this bunch va Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013

has raised a further contention that the casual labourers who have been
workfng for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsél points oﬁt that some of the applicants in OA
394/2013 have been wdfk-ing' since 1994 while others have put in more

than 4 years of service.

29. ' The sum and substance of the arguments advanced by the learned
counsel for the applicants in ail these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,

have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994 .

and many of them since 1997. Quite a few of them have been working for

periods ranging between 5 to 10 years. There are only very few who have

% . - . N
sén working for 2-3 years or less. Most of them are still continuing on the

<



30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. . Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, «(c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages ‘on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .-

(a) Those who have put in more than 10 years of casual labour
service, with or withoiit the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification, of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
' an@v&\coming under (a) above, i.e. with less than ten years of service.

- “N‘(c)/, 4Those who have been engaged under one scheme or the
s 2y othef ‘ther than those who have been engaged under the Mahatma
= f’-Gandhl ‘hational Rural Employment Guarantee Scheme (MGNREGS
/ for sh@rf) ‘but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
_respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
- Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum’ of 100 days, which would enable ' those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a ‘notice’ of two
Weeks before disengagement. v

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain .conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re- engaged before the
next date of heanng and confirmation” given on the next date of
hearing.”

31. Pursuant to the above order the Panchayats/Departments have
issued certam 01rculars which are marked as Annexure AS to A8 m OA
300/2013. ‘Apparently, some attempt has been made to categorize the

labourers group-wise as delineated in the above interim order. Thereafter,

L ”‘»:r":;.gsieve‘ral employees were sought to be disengaged. Understandably, all these

':éﬁipﬁa’yees who faced the threat of disengagement have app'roached this

Tnbunal and those Original Applications are also included in thls bunch of,

( I

¢ases. sIt appears that the Administration has also sought to rely on the .
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policyis to
give minimum employment to maximum people at least for a few dayé ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergomg regular selection process. In our view, the
Administration has been largely responsrble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire 1o get employment in the
mainland also. The predicament of the islanders s understandable.
However, goihg by the catena of decisions referred to above, it canrlot_ be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33, Butinour view, the Administration has to necessarily give adequate

wATTo2
J,"“‘m\ conkrderatron to those employees who have been working on casual basis

———

' __Afor more- th{an a decade or two. Similarly, the plight of those employees

Who h‘axe been working on casual basis for the- last 5 to 10 years is also

%

ydy\pm‘able These employees, in our view, are enmlcd to get the’
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments m'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. ~Appropriate
guidelines/regulations can be formulated for engagement of casuul
employees in the projects (either seasonal or othefwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration, However, the Administration
shall address' the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion; and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is-held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore; dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !

Sid/ 5@/—
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